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FOiM No.4 

(SEE RULE 42) 

CENTRAL ADMINISTRATIVE TRIBUNAL 

GU'A ATI BENCH 

ORD5H'T 

iginal Application 	 05 

se Petition No. 

ntempt Petition No : 

view Aj.)iication No 

p1 ica nt S : - 	 flv& 	J44'9cCQ- 

spondent :  

vocate for the Applicants:- 

.vocate for the Respondentsl -  

f the Rc.gistry Date Order of the Tribunal 
- 

learned counsel fo 	the applicant. 
' 	 Issue notice to show cause as 

to why the application shall not be 

admitted. Returnable by four weeks. 

List on 	10.9.2003 for 

admission. 
S  

Pendency of this appiiction 

shall not preclude the respondents 

to consider the case of the applicant. 
0  

Needless to state that any selection 
' to the post of ACM Group 'B' on the 
' basis of 3006 limited deprtmentl 

competitive examination held pursuant 

to the notification dated 09,06.2003 

L)-791rtJ shall be subject to the outcome of 

L 	4Y?2 the application. 

Vice—Chairman  

mb 
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/ 	 10.09.2003 Present : The Hon'ble Sri K.V. 
Prahaladan, Mnber (A). 

\ 

on the.prayer of Dr. M.C. 

Sarma, learned counsel for the 

RespJndents further four weeks time 

is allowed to the Respondents to 

file reply. List on 27.10.2003 for 

admLssion.  

Mnber 
mb 

27 .10.2003 	Dr.M.CSarma, learned counsel for 

therespondents, prays for some more 
time to file reply. 

Prayer allowed. List the case on 
28.11.2003 for reply. 

Member 	 Vice-Chairman 

bb 

24.12.2003 Present: The }bnble Mr.Justice S. 
Panigrahi, Vice-Chairman. 

The Hon'ble Mr. K.V. 
Prahiadab, Member (A). 

Mr.A.Chakraborty, learned counsel 
appearing for the applicant, has suuit. 
that since he has received the copy ofL 
the reply today in the Court, therefore, 

he is not fully prepared and he shall 

file rejoinder to the said reply within 

a reasonable time. Let the matter appeaxt 
before the next available Division Bench 
for hearing. 

No further time for filing rejoindem  

shall be granted thereafter. 

Mnbor 	 Vice-C airman 
bb 	 - 
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O.A. 178 of2003\\\  46 .  

• 27.2.04 	Presnt: Hon'b1e'\Mr.ShankèrTàju, 

Judici3. Menber. 

• 	 Hon'ble M'ç.K.WPâha1adn, Administra- 

tive Mernbe. 

As. the learnd counsel f' r the app].1-

cant is not ava4labie to-day. 

List the case o1\ 11.3,04 for hearing 

Member(A) 	 Member( J) 

bb 

11.3.2004 	Feard Mr. A. Chakrabarty, learne 

ed counsel for tile applicant and also 

Dr.M. .C. Sarrna, learned counsel for 

the respondents. 

The application is admitted. 

List before the next Division Bench 

for hearing. 

•d 	k- 

rrib. 

14.5.04 

• 	 f&O 

44 4-2)v° -"-- 
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Judgment delivered in open 

Court. Kept In separate sheets. 

Application Is dismissed. No costs. 

Member(A) 	 Menb, (J) 
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DATE OF D.CISI0N . ... .... 

S ri Alojcanenda Sarkar and ors. 	 .pLIcs). AIP 

Sri A0hakraborty. 	
ADVOCATE FOR THE 
APPLICANT(S). 

- VERSUS - 

'Union of India & 0CS 	
. 	 . 	sPo1E1(s. 

k. M0C.Sarma, Railway standing counsel, 	 C•TE FOR Th"F.  
RESPONIJENT ( s) 

' BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

Nt BLE SHRI K4V.PRAHLADAM, ADMINISTRATWJ MEMBER. 

ther Reporters of local papers may be allowed to see 
judgment ? 

be referred to the Reporter or not ? 

ther their Lordships wish to see the fair copy of the 
gment ? 

ther the judgment is to be circulated to the other 
ches 7 

Jgment delivered by Ho t  bl e Adflifl .Member. 

{cV 



CENTRAL ADMINISrRATIVE -TRIBUNAL, GUWAHATX BENCH. 
Of 

Original Application No. 178 of 2003. 

& O.A. NO. 181/2003. 

Date of Order : This the 14th Day of May, 2004. 

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Member. 

The Hon 'b le 8hrJ. K .V Prah ladan • Administrative Member. 

Shri Alokananda Sarkar, 	(O.A.178/2003) 
Son of Sri Bhabananda Sarkar, 
Qty. No. 1798, Arabinda Colomy, 
P.O. Alipurduar Junction, 
Diet. Jalpaiguri. 
pin-736123 

Shri Babul Ch. Bra1una 	(O.A..181/2003) 
Son of Late Saniram Brahma 
c/o Station Superintendent 1  
P.O. Dikom, Dist. Dibrugarh, 
Pin - 786101 

By ?vocate Shri A.Chakraborty. 
Versus - 

Union of India. 
represented by the General Manager, 
N.F .RailWau, MaligaOr*. 
Guwahati-1 1. 
The General Manager(p) 
N .P.Railway, Maligeon, 
Guwahati-11. 

3, The Divisional Railway Manager( p) 
NJ .Railway 
Alipurduar Junction. 

4. Railway board through the 
Chairman., Railji/ Shawan, 
New Delhi. 

5 • The Chief Medical Director, 
N .F.Railway, Maligaon, 
Guwahati-il. 

6. The Chief Medical Superintendent, 
N .F .Rai iway, 
Alipurduar Junction. 

7 • Sri Laksbxnan Ram, 
Assistant Commercial Manager, 
(Ticket Checking), NJ.Railway, 
Maligaon, Guwahati-il. 

Sri Khagendra Nath Boro, 
Assistant Commercial Manager, 
(Claims prevention), 
N.F.Railway, Maligaon, 
øuwakiati-11. 

Sri Shashi Mohan Basumatary, 
CCMI/New Bongaigaon, NJ.Railway. 

Sri Jogendra Chandra Rabha, 
Chief Goods Supervisor/II/TXOT 
Tinsukia Division, N,F.Rly. 

By Dr • M.C.Sarma, Railway Standing Counsel. 

K .V . ?RLAI4N • ADMN .MEHBER, 

. . Applicants 

Respondents 

The applicant joined as a Junior Clerk in the N.F. 

Railway on 10.7.1974 • After that he was promoted as Senior 

Clerk, Head Clerk and Office Superintendent. Now the app lie ant 

contd . .2 
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is working a Instructthr Commercial at the Zonal Training 

Centre, NaF.Railway, A1ipurdar Junction, The applicant appeared 

in the written examination for a Limited Departmental Compe- 

titive Examination (CE) ônr15.2.2003 for the post of Assitant 

Commercial kanager and he qualified in the written examination 

and then he was examined for physical fitness before respondent 

No.6. The respondent No.6 issued a certificate dated 23 .5 .2003 

ssaying that the applicant was unfit for promotion to Group B 

service in Technical category (Commercial). The applicant. 

appealed to the respondent No.6 on 16.6.2003 against the 

Medical Certificate dated 23.5.03/10.6.03. The applicant 

submitted that he was not given any Copy of the Medical 

Certificate. He was rejected on account of colour blindness, 

which is an essential requirement for promotion to Assistant 

Commercial Manager Group 'B' Gazetted. The applicant claims 

that many employees were given certificates of fitness for 

Gazetted post under non technical category in the selection 

to the post of Assistant commercial Manager. The applicant was 

not allowed to appear Th the viva voce test on the ground of 

medical unfitness. The applicant claims that cnmerciai service 

is of non technical nature and the job of Assistant Commercial 

Manager, Group.'B' Gazetted, has no connection with train 

running or use of trolley on open line. The applicant has-

quoted Rule 530(a) of Indian Railway Medical Manual by. which 

transportation and commercial wing have been c lubbed together 

under Traffic department. The applicant claims that Comrrrcia1 

staff has no operational job and their cadres and promotional 

avenues are different from operational staff. Clause 530(a) 

of t! Indian Railway Medical Manual clubs together commercial 

and transportation. This has been done without application 

of mind. There is no nexus between the functions of commercial 

and transportat ion department. 

2. 	The respondents in their 

the applicant was declared unfit 

Officer, N.F.Railway, Alipurduar 

written statement stated that 

by Senior Divisional Medical 

vide his letter No.H/219/1 (PHE 

contd. .3 

- 	 --- 	- 
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dated 10.6.2003. He was found unfit for promotion to Group 'B 

(Technical category, Commercial). The Chief Medical Director, 

N.F.Railway, Maligaon conducted a Medical Board on 23.6.2003 

and confirmed the findings of the Medical report dated 

10.6.2003. The respondents further stated tnat they 1atet 

Indian Railway MedIcal Manual issued in 2000 divides all 

posts into two categories - (a) all posts in Mechanical, 

lectrica1, Civil and signal and Telecom Fngineering and 

Traffic (Transportation and Commercial) Departments and 

(b) all posts in other departments which are not connected 

H. 	with train running or use of trolley in open line. Apart 

from this pare 532 of IR1'1M prescribes that for category (a) 

posts colour perception "both ISHIHARA and 1G.1 should 

be normal" i.e. for promotion from non gazetted to Group '3' 

gazetted posts in Traffic (Transporation and Commercial) 

departments the candidates should be free from colour blind-

ness. This is because a Group 'B' gazetted officer may be 

interchanged between the Transportation and Commercial 

departments from time to time. So the resporidents say that 

colour vision qualification cannot be relaxed by any means. 

The applicant was found unfit by medical examination and 

later on medical Board also found him unfit for ,  the same 

• 	reason of colour blindness. The respondents also denied the 

allegations of the applicant that employees given certificate 

of fitness for gazetted post non technical services were 

called for viva voce test for selection to the post of 

Assistant Commercial Manager. For ensuring uniformity in 

the format for medical examination all the candidates were 

called for a medical examination in r4aligaon Central Hospital. 

12 candidates appeared for the LDCE were examined and 11 of 

them were dec lared fit. The applicant had failed both at the 

H 

	

	test conducted at Alipurduar Railway HospItal as well as 

Maligaon Central Hospital. 

contd..4 
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e have heard Sri A.Ch&raborty, learned counsel for 

the applicant, and r.M.C.Sharma, learned Rai1way Standing 

Counsel for the respondents at length. At page 63 of the 

approved Modules for stagewise training of Group 'C' & 
" 

staff of Traffic (Commercial) department issued by the 

Ministry of Railways in March. 1998 includes, (a) Kinds of 

Signals - description & definition, (b)Minequiprnent of 

Signals at each class of stations and (C) Defective Signals 

and authority to pass. The next promotion of Assistant Commer-

cial Manager is to the Indian Railway Traffic Service Group 

'A' which is a technical service concerned with the 	rations 

regarding movement of trathns. Therefore, from. the very 

junior level in the commercial deparmnt to the Indian 

Railway Traffic Group 'A',  there is emphasis on the operation 

side of the running of trains, Taking all these facts into 

consideration the Railway Board has insiàted on strict visual 

standard and colour perception for promotion to the post of 

Assistant Commercial r1anager Group 'B' Gazetted. This standard 

is vital for the safety of running of trains. Therefore, the 

respondent is within its right to prescribe the medical 

standard as per para 530 and 532 of the Indian Railway Medical 

Manual.. Therefore, the argument of the applicant that 

Commercial witg should he delinked from transportation does 

• not take into consideration the vital importance of the smooth 

running of trains and unrestricted flow of traffic. In fact 

transportation and commercial aspect of the Railways are 

closely interlinked and hence they have been clubbed together 

under Traffic department. Taking all these facts into considera-

tion the application is liable to be dismissed and accordingly 

the same is dismissed. No orer as to costs. 

O.A.181/2003 is also dismissed by this order as it 

involve common questions of law and similar facts. 

( K.V.PRAHLADAN ) 	 ( ,4UKESH KUMAR GUPTA ) 
ADMINISTRATIVE MEMBER 	 JUDIC IAL MEMBER 

Pg 
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with signature 
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(CHE4MES*AR, 

WP(C)71 13/2004 

FORE 
TICE MR. J CHELAMESWA 

JUSTICE A HAZARIKA 

• Agrieved by 	the 	decision 	of 	the 
Central Ad4jnjstrat Tribunal, ye 	 Guwahatj 
Bench in o.A. No. 178/2003 dated 14.5.2004 
the un ccesful appcant preferred the present 

• 	 writ pe ition. Irhe bas c facts are not in dispute. 
The p titioner is an employee of the Indian 
Railwa s. He was mi 'ally recruited as a junior 
clerk d nw he Is working as Instructor 
Comme cial (Group-C) i  at Zonal Tralning Centre, 
N.F... 	R lway, Alipur.  ar. Admittedly the next 
higher post 	lo whici the petitioner can be 
promot d is t e Assi4ant Commercial Manager 
which once again adn- ittedly is a Group-B post. 
In 	the year 2003 a 	Limited 	Departmental 
Compet tive Examin,,tion for 	selection 	of 
candida es for filling p the post of Assistant 
Corñme cial anager was 	held. 	It 	may 	be 
mentiond he that the 	posts •  •of Assistant 
Commeicial Mnager re required to be filled up 
partially 

by dikect recuitment d partially by 

AG P .  11 it.h (.'ourt -i() -O.(X)()  
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case. 

Scria 	)a(c 	(illice flOIe. reports. orders or proccedin 
No. 	

'ith sicnaturc 

2 	3 	 4 
on -ft )m G up-C category. The other 

may not be necessary for the present 

The petitib ier appeared in the above 
mentic ned 	examination. It 	appears 	that 	he 
obtain d 3rd rank i: the written examination 
among the (Ompetir g candidates. As per the 
proced re 	applicable for the 	promotion, 	the 
petitioi er an other s iccessful candidates in the 
written exami iatIon are required to be subjected 
to a vi a voce examin ition which is preceded by 
a 	me lical exam in tion. 	In 	the 	medical 
examjr tion was f und that the petitioner is 
colour blind. Therefo -e the petitioner was not 
called upon to pan .cipate 	in 	the 	viva voce 
examjn ttion. 

Jktt1r exhausting all the departmental 

remedjs th petijoner approached the 

AdminitratjveJ Tribur.a1 by way of the above 

mentioned Ori oinal Application. 

The Admjnitrative Tribunal declined 
to grant any relief iri. favour of the petitioner 
pninciply on he grojnd that the petitioner who 
commerkced hi; career as a junior clerk and now 
working in 	t .ie 	cate ory of group-C 	and if 
promot( d to G oup-B post in which category the 
nature )f the job mv lives the petitioner to be 
well eq I ipped vith the operational aspect of the 

High Court - 8/0  I -L(O 2 1 - 2fl0 I 

__-_. -1 



I)de 01 i 	noi. rcpr(s. ordcrs or proccecIzn 
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Uihe will be entitled to 
- 

an n ue c 

promo ion in the n xt category i.e. 	group-A 
where once gain he would be required to be 
associated with the oeration of the railways 
therefoe 

and 
in b th thee categories a person with 

defectje 	vlsi n 	is flsuited 	Insofar 	as 	the 
requirepient f 	norria1 Vision 	for 	safe 	and 

• succes ful 	diIscharge of 	duties 	in 	Group-B 
catego 	for which the 	petitioner 	seeks 
promot on, 	tle Trib nal did not record any 
definite 	findi1g but it 	is 	the 	case 	of 	the 
respon ent asl can bd seen from the pleadings 
and alsp te note f by the Tribunal in the 
order uder c allenge that the Group-B post of 
Assistart Corn ercial Manager is available both 
in transortati n wing as well as the commercial 
wing 	of 	the railwys and 	the 	post 	is 
interchgeab1 and in the event of the petitioner 
being 	IJromot d 	to the 	post 	of 	Assistant 
Commei1cjal M ager tbere is a likelihood of his 
being psted to 	the opdrationaj wing where 
persons with efectiv Vision are not suitable 
having rgard o the sfety requireme5 of the 
Indian Rilwvct 

The earnei 

submjtteJ that the is 

writ petition is squar 

of the SJoremp r11 ~ 

-O.fl1)O 2 --2{ti) I 

• ounsel for the petitioner 

4e involved in the present 

lT covered by the decision 

[jj2004) 6 SCC 708 Union 
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• vs. anjay Kumar Jam. The Supreme 
Court +as dealing wi h an idéiticaJ situation of 

prthnoton fr Grou C to GroupB post where 

the railrars 'ought t deny the promotion to the 
• 	

repoh ènt before th Supreme Court on the 
ground that the espondeñt 	suffers' 	from 
disabih y 	of vision The 	Sipreme 	Court 
conclu1ed th t the d cision of the respondent 

railways was i legal and contrary to the provision 

of Secti n 47( ) of thE Persons With Disabilities 
(Equal ppor unities, Protection of Rights and 

Full Par icipat on) Act, 1995. 

• 	 •. In he circumstances, we have no 

aiteinat ye bu to alioj the present writ petition. 

The writ ptition is allowed setting 

aside tlTe ord r underj challenge of the Central 

Adminisratjve Tribuial. Consequently 	the 
petitioner 	is entitled to 	be 	considered 	for 

promotin to the post of Assistant commercial 

Manageij, if he is othertvise suitable for the same 

post in 2 ccordnce witl k law. 
I  I 	J. Cheisswsr. 

CglEF JUSTICL 

'I 

II 
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KMONo.C. XXI. _ 	1 	JR.M. Dtd. &17/6 - 
Copy forwarded for inihrrtatiors and Pecassary action tos 

1 The Union of India r.presntad by the General Manegr,PIJ, 
ei1way1 Ma1 i90nCuwaati'-l1. 

Me cen.ral. )anager(P).i.r. rsilway,Malicj.on,Owaheti.11. 

The riivi*ion.1 Railwty Nanager(P).147. Railwsy.Alipurduer 
Junction, 
The Railway !3ord through the Cbsire.u.Pail D)iawen,1ew )elbi. 
The Chief ?4dical Director.H.F. ftaili,sy,Maligaoe.Ouwh*ti-lt. 

The Chief Msdical 8uperintsMent.lJ. Railwaylipurduar 
Junction. 

3.-The central Admi iii trative TrLbunal.Cuwahatl Bench#  ahangaarh 
Guwahti5o  

By order 

*01.-  
stt.; egistrar(E) 

Gathati Hich Ccrt,9yahati 
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• 	 InjWMWICeathl Admri istrat i ye Tribunal 

• 	 Lit 
- 	bw 	 €uwhat i 

• 	 OA No 

Sr'i A:Ic:ikananda EarI<ar 

Union of India & Ors 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

	

0y2003 	 Wri. tten E::xacnination for LDCE held where 

the applicant appearecL 

	

0$05 2.øø3 	 The 	result 	of 	the 	said 	written 

examination published 

	

2003 	 Applicant appeared before the Medical 

Authority for obtaininQ Certificate of 

Fitness Adverse Medical Report (3iven 

	

2052003 	 The Divisional Railway Manacer 	(F) 

Al ipurduar 	Junction, 	requested( 	the 

Seior 	Di visional 	Mcdi cal 	Off ice r, 

Al ipurduar Junction to iudQe the 

physical fitness of the applicant in 

class C—ia 

10 6 203 	 Respondent No i forwarded the mec:l ical 

certificate 	to r'espondent No3 	for 

disposal at his end 

	

16203 	 • Applicant preferred an appeal aqainst 

the said adverse medical report and 

thereafter he was medically reexamined 

by the respondents 



PO 

19 6 2003 

06 2003 

2606$003 

2:7062003 

04 07 2003 

cppiicant was spared to appear 	in 	th 

viva 	vcc:e test to be held on 2562003 

Viva 	voce test was held 	b u t 	the 

applicant was not a]. lowed to appear in 

the viva voce test allegedly on the 

nround of medical unfi t n e s s 

The fi leci an a!:peal  for consideration to 

appear in the viva voce tests 

The app]. icant was spareci from Nal igaon, 

Guwahati to çeport for his duty at 

Alipurduar iunction 

The 	applicant fileJ another 	appeal 

p r a y i n g 	for 	consideration 	of 	his 

candidature in the viva voce test The 

applicant has not received any to his. 

both appeals 

Thc result of the LDCE is y e t to be 

pubiished 

4$J::4j*J4.4j: ft # # *1: 1* :J$ # 1** ft :J  fl 



In The Central Administrative Tribunal 

Guwahat i Enc::h 	Buwahat i 

O.A.No 	 /2003 

Sr ,. M oL:: ananda Sar4:: at' 
	

Applicant 

Versus 

Un ion of mdi a & Ors 
	

Respc:ndents 

I N D E X 

81 ..No.. Anne>ure Particulars Page No 

1. Application 1 	-- 	15 

2.. Verification 16 

3. A Letter dated 	2..5 ..03 17 

4. 13 Medical 	certificate 	dt..23.5..03 18 

5. c CerSt if icate No 	158 & 	159 19-20 

6.. 13 Letter dated 28..5 .2003 21 

7. E Letter dated 	10..6.2003 22 

8. F Letter & Appeal 	Dated 	16.6..03 23 .... 24 

9. 0 & H Medical 	Certificates 25... 

10.. I Letter dated 	19..6.2003 27 

11 IA Letter dated 	27..6.03 28 

12 3 Page No.69 & 70 of 	IRMM 29-30 

13 K Appai 	dated 26..6..03 & 
appeal 	c:Iat ed 	4 7 03 31 -32 

Filed F3y 

Anu:iam Chakr' o ty) 
Advocate 
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In The Central Ac1rnm,strtIVe Tr ,hunM 

Guwahati Bench is Guwahatl.. 

O..A.. No../8 /2003 	 p 

Shri Alokananda Sarkar 

son of Sri Bhabanaflda Sarkar 

Qtr No..179B, Arabinda Co3.onyn 

P..O.. Alipurditar Junction 

Di st- 3 a 1 pa i q u r i 

%fl 	736123 

Applicant 

-. Vs.. - 

Union of India represented 

by the General Manager, H.. F.. 

Railway, Mal içjaon, Guwahatili.. 

The General Manager (F') 

N.F. Railway, Maliqaofl, 

Guwahati7E31 Oil.. 

The Divisional 	Railway 

Manaqer(P) 	N.F. 	Railway, 

Al i pu rd uar Jun c t ion., 

Railway Board through the 

Chairman, Rail Bhawan, 	New 

Delhi.. 

5., The Chief Meclica]. Directc)r, 

N.F. Railway, Iialiqaon 

Guwahati781 Olin 

6.. 	The 	Chief 	Medical 

Super:Lntendent, N.F. Railway, 

Alipurduar Junction.. 

Respondents 



0 

J . Sri Lakshman Ram 

Ass :istan t Commer c:ial Manaqer 

(Ticket Chec:kinq. N.F.Rly,  

Maliqaon , Guwahati-li 

8. Sri Khagendra Nath Boro 

Assistant Commercial Manager 

(Claims Prevention) NF0Rly,  

Maligaon g  Guwahati-li.. 

Proforma Respondents 

Details of the Application : 

1.. Particulars of the order against which the application 

is made : 

(i) The application is made against non consideration of 

the candidature of the applicant in the viva voce test and 

for promotion to the post of Assistant Commercial Manager 

(Group-:B).. 

ii) For modification of Rule 30(a) of the IRMM as sought 

for in the reliefs 

2 Jurisdiction: 

The Applicant declares that the subject matter of the 

applicat:ion is within the jurisdiction of the honble 

tribunal.. 

3.. Limitatiolu 

The appilcant declares that the application is within 

2 

N 



the 	period 	of limitation under section. 21 	
of 	the 

Administrative Tribunal Act q  1985. 

4.. Facts of the case: 

1...i 	That the applic:ant is a citizen of India and as 

such is entitled to the rights and privileges guaranteed by 

the constitution of India.. 

442 	That the applicant has no grievance against the 

proforrna respondents and he claims no relief against them.. 

They have been impleaded in the instant application to 

support the grounds of reliefs sought for by the applicant 

in this original application.. 

4..3 	That the applicant was appointed as Junior Clerk 

in H..F..Railway w....f.. 10..07..1974 and thereafter he was 

promoted 	as Senior Clerk Head Clerk and Office 

Superintendent.. The applicant has been selected through a 

I 

 election test for Instructor Commercial and at present he 

is working as Instructor Commo:rcial at Zonal Training 

Centre N.F.Railway s  Alipurduar Junction.. The next 

prornotonal scope of the applicant is to the post of 

Assistant Cc:mmercial Manager (for short ACM) (GroupB) 

Gazetted post.. The selection to the post of ACM Group-B is 

made by se].ec:tiofl for 70 vacancies and through Limited 

Departmental Competltive Examination (for short LDCE) 

against 30 vacancies.. This L.DCE. comprises of both written 

examination and viva-voce test.. The candidates who qualify 

in the written examination become eligible UP the viva voce 

test.. The written examination is of rigorous nature.. 

u ., 
lzl_ 
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44 	That the respondent department invited application 

for I.DCE for the post of Assistant Commercla]. Manager/ 

Group-B' (for short ACM) against 30 vacancies for a panel 

of 5 post (uR-3 SC-i and ST-i).. The app].icant in response 

to the above applied for the said examination.. The 

respondent department announced the date of the written 

examination for LDCE to be held on 15..02..2003.. The applicant 

api:)earecl in the written examination for LDCE on 15..2..2003 

and did very well The result of the said written 

examination was published by letter dated 2..5,.2003.. It was 

learnt that hi)positiOfl in the piamm=aj of written test was at 

serial No..3.. 

Copy of the letter dated 2..5.2003 

is enclosed as Annexure - A. 

4.5 	That it was directed to the applicant to report to 

the 	respondent 	No..6 for physical fitness 
certificate for 

hoid:i.ncj 	the 	Group-F. 	post in Commercial 
Department.. The 

applicant ac:cordingly appeared before the said respondent 

No..6.. After the examination the respondent no..6 issued 

certificate dated 23..0..2003 as under 

"
ijnfj.t for promotion to Group 'EV service in 

Technical Category (Commercial).." 

Copy of the Certificate dated 

23..5..2003 /10..6..2003 is encloied as 

AnnexureB'.. 

That in this connection it is stated that in 

respect of other candidates the certificate of fitness 

issued were different and they have been declared fit in 
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class C/i (CEE ONE) as the work of ACM is a non-technical 

servic:e beinq,sedentary nature and also not assc,ciated with 

train running ' It is pertinent to mention that B-2 C-i and 

C-2 classes do not rPqufle rolour vision test, and the N.F. 

Rai:Lways also adopted the same and issued year after year 

C-.i certificates for promotion to the post of ACM Group-B 

(Gazetted). The app:Licant begs to mention that the 

certific::ates issued to the proforma respondents for their 

promotion to ACM Group B(Oazetted) post in the year 2002 

were also in class C-1(CEE ONE)0 They were declared fit in 

class C-i by the same respondent No06 and issued 

certificates No,. 158 and 159 dated 23082002 

Copy of the Certificates No0158 and 

159 dated 23082002 are enclosed 

as Annexure-C.. 

407 	That 	the 	respondent No..3 by 	letter dated 

28 p05.. 2003 addressed to the Senior Div:isional Medical 

Offic:er, Alipurduar junction indicated the above facts of 

issuance of fitness certificate in class C-i and -requested 

to judge the physical fitness of the applicant in accordance 

with the earlier issued certificates (i0e0 certificate 

No.. 158 and 159 dated 23..08..2002) for ACM (Group-B) 

Copy of the letter dated 28..052003 

is enclosed as Annexure-D.. 

48 	That the respondent No06 after receipt of the said 

letter did not :i.ssue any fresh certificate 	but simply 

	

coun tersic;ned 	the 	earlier 	issued 	certificate 	dated 

23,,05,.2003 and forwarddthe same by letter dated 1006..2003 
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to the respondent No..3 for disposal at his end.. 

Cot:y of the letter dated 10,06..2003 

is enclosed as AnnexureE.. a 
L.9 	That thereafter g  the applicant ,:referred an appeal 

dated 16.,06..2003 before the respondent No..5 against the 

adverse med :i cal. certifi. cate cia ted 23 .. 05.. 2003/10 ., 06.. 2003 and 

prayed for fresh fitness certificate for ACM/Group B. His 

said appeal was forwarded by the F:.rincipal Zonal Training 

:Centre q  Alipuduar Junction by letter dated 16..6..2003 with a 

request to take a sympathetic view on the medical report of 

the applic::ant and to allow him to appear in the viva-VOce 

test.. 

Copy of the letter dated 16..6..2003 

with the appeal dated 16..6..2003 are 

en closed as Annexure- F. 

4.10 	That thereafterp the applicant was 	
mcdi c:ally 

reexamined at Malicjaon !S 
Guwahati.. The applicant was not 

given any c::opy of the medical certf cate.. It was learnt 

that the applicant in the medical report was declared fit 

for nontec::hn :1 cal. services and utvfit for tec.:hn :1 cal servi c:es 

due to colour bI. inclness.. It is rei terated that ACM Group B 

post is a non--technical service and Railways all along has 

followed the standard as fitness certificate in class C-i 

for promotion to ACM Group B post.. 

• 4..ii 	That in this connection it is stated that in 

respect of other candidates the certificate of fitness for 

gazetted railway service was given in a prescribed form and 

the reports were in different :Lançjuaqe as he has been found 
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•fit •f(:)r• c,azetted post under Te5bRitcal/H011 Techn :1 ca]. Service 

in C/i (Cee/Ofle). , " 

The 	appiic:ant hecj.) state that 	
technic:i 

servi ce 	
in rai :iwy :in dude those which are connected with 

oeratiOfla] functions of the railways such as mechanical 

f Electr:i c::a]. • Civil and Signal & •relecom Encjineeriflc. and 

mlve(ilent of trains(Traffic TranspOrtati0r) .. NontechfliCa:l. 

sérvi c:es in rai :tways in c:Lude seden tar)' nature of jobs such 

as 	personnel servide5 accounts servicesq 	
commerctal 

qL?rvicesq general maiiacJemer t , stores etc 

The employees who were given certificate of 

itness for gazetted poet under non-*technical service have 

been called for viva voce test for the above selectiOfl But 

most unfortunately the fitness certificate of the apPliCart 

was communicated by the Medical Department by a different 

tetter not in the form given to others as explained aI:)ove-

rhe Medical Certificate dated 2302003 indicated that the 

applicant is "Unfit for promotion to Group 'B' service in 

Technical Category(C0mmer" But in the case of the 

other standard certificates there is simple indic:atiofl of 

fitness for gazetted post under non-technlca] serVice5 

Copies of the Certificate is5tAed to 

other candidates are enclosed as 

Annexitre '0' and W.  

412 	
That the app].icant begs to state that by letter 

dated 19..06,,2003 the applicant was spared for attending the 

viva voce test of the said LDCE to be held on 2062003 
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Accordingly he reported in the chamber of the Chief 

Commerc:ial Manager, N .
F.Railway!1 Mliga0fl on 25..062003 for 

the viva voc:e test 9  but most unfortunatelY he was not 

allowed to appear in the said viva voce test allegedly on 

the ground of Medical Unfitness and he was accordingi.y 

spared and re-direCted to report for his duty at Alipurduar 

.TunctiOn by a letter dated 276..2003 issued from the Office 

of The General Manager (F) Malicjaofl 
21 

A2nnex v - -z 
Copy of the letter dated 27..6..2003 

is enclosed as Annexure -- 

Cl 

C~_ 

4..13 	That the applic:ant begs to state that the post 
of 

ACM 	is 	a sedentary post and supervises the duties 	of the 

Commerclai staff doing jobs of Goods Clerk 9  Coaching 	Clerk 9  

iooking 	Clerk and works of the same nature relating to the 

commerC:.al 	nature 	of 	railway 	services.. 	In 	other 	words 

dealing 	with selling of railway services to passengers and 

for 	transportation 	of 	goods 	and 	collecting 	money in 

exchange.. 	These 	have 	no connection 	with 	the 	functional 

moving 	of the railway and therefore 9  these services are of 

non-technical 	nature 	having closeness with the 	nature of 

.acc:ounts 	jcb.. The promotional avenue to the post of ACM is 

also from non-technic:al staff such as Goods Supervisor like 

the 	applicant !I and Law AssistantS.. It is also 	stated that 

the post of Law Officer (a gazetted post) is 
also filled up 

from 	ACM! Senior Commercial Manager.. The applicant begs to 

state 	these to 
demonstrate the non-technicai nature of the 

gazetted commercial services.. 
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4..14 	That the applicant begs to state that he has been 

arbitrari:LY and without application of mind debarred from 

appearing in the viva voce examination.. It is also stated 

that the .:iob of the ACM has no connection with train working 

or use of trol:Ley on open line.. 

4..i5 	That the Rule 530 of the IRMM reads as under 

"For the purpose of examination of visual acuity of 

Rai iway employees promoted from non-çjazet ted posts 

to gazetted posts q  the gazetted posts should be 

divided into two categories as followsv 

All posts in Mechanical q  Electrical q  Civil and 

S&T 	Engq.. 	and 	Tra.ffic(Trafl5POrtat10i 	
and 

Commercial) Department 

All posts in other departments which are not 

connected with train working or use of trolley on 

open line.." 

Copy of the page 69 and 70 

containing Rule 530 of IRMM is 

encic,s€ed as Annexure 

th Rule 530(a) ncIudes posim in IichaniCal That

Uertrical q  Civil and Signal & Telecom Engineering and 

Traffic (transportatiofl & Commercial) Department.. It is 

stated that the Commercial Department has been bracketed 
•  

with rran5portat:ic)n Department within the Traffic Department 

• in the said Rule without application of mind and without any 

nexus with the duties and functioning to be achieved by the 

class of officers in that Group 530 (a).. The Mechanical 

Department involves duties of running the Engines r  both 
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LocomOtLVe I)iesel & Electrical and Carriages and Wagons 

(passenger coaches & goods wagon).. The Electrical 

Engineering Department involveS technical works of 

Electrical installations and maintenance.. Civil Eflgineering 

is concerned with the works of the Railway tracksq bridget; 

and also construction of bui].diflcJ5.. The Signal & Telecom 

E:nc,ineerincj InVOlVeS the signaling system for Railway 

running and telecommunication system.. The transportation is 

the operatinc wing of the Railway Department and is directly 

iflVC)].Ved in the operational job of trains.. The Station 

Masters ASh 9  Guards are involved directly for the running 

of the trains,. The Central Control Section is also under the 

Operation Department.. The officers of the Operational 

Department are within the ambit of technic:al operational 

.:iob.. The commercial staff have no operational Job.. Their 

cadres and promotional avenues are different from 

operational staff.. The cadres of Assistant Commercial 

Manager & Assistant Operational Manager are different.. The 

inclusion of the words 'Commercial' in Clause 530 (a) is not 

cørrec:t in the context.. This word deserves to be deleted 

from the Rule 530 (a) of IRMM 

4..17 	That the respondents also for practical purposes 

and for purposes of promotion to Gazetted post of Commercial 

Department consider the cases as Non-tec:hnical nature.. The 

Certificates issued as in Annexure '0' & 'H' would clearly 

d]emonstrate the position and also show that the colour 

perception :15 not a factor for promotion to such postS.. It 

is further stated that promotion to the post of ACM is made 

without relevance to colour perception and the medical 

fitness certificates are generally issued without colour 



perception 

4..18 	That 	the applicant has been victim of 
	non 

application of mind and the certificate dated 23/0/2003 has 

been issued by the Respondent No 6 without application of 

mind 	metioned 	unfit 	for 	promotion 
	in 	techn i c:a]. n  

c:ateqory(commercial) whereas the post of ACM Group B is a 

non-technlcal service and qave the certificate in a manner 

is not required or formal and which is qenerai.ly qiven for 

technical services and which is also different from the 

standard certificates usually used for whic:h the applicant 

has en closed at :Least four exemplary certit]. c:ates (AnueXUI'e 

C .0. & ' H' ) This has resul. ted in ci ifferen tial treatment 

attractiflq Arti c:le :14 and 16 of the Constitution of I..dia 

4.19 	That the applicant filed an appeal dated 26..6..2003 

for consideration to appear before the v:i.va-voce test of ACM 

Groui....B before the responclen t No.. 2 wherein he has a 1st) 

mentiolvdAhe has been informed by the Deputy Ch:i.ef Personnel 

Offi c:er/ Ma:I. iqaon that he was not allowed to appear in the 

• viva voc:e test bec:ause in Mcdi cal Report he has been 

declared as fit for non-technical and unfit for technical 

services due to colour b]. indness - He has also mentioned that 

the posts 1 ike ACM/Cater I nq . ACM/Claims ACM/PRS and 

ACM/Commercial Publicity (If .....icer as all of these postS are 

non-techni c:ai/non-0perat:i.0fl\l .. It was also noted in the said 

appeal that Sri I) N Baruah ACM/Caterincj/Ma]. iqaon was 

promoted to the said post with the same medical problem.. But 

no reply to the said appea:t has been received by the 

app]. I cant,. Thereafter, the applicant by another appeal dated 

.. 7 ..2003 aqain prayed for consideration of his cand:i.ciature 
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in the viva voce test of the saic:I LDCE it was mentioned in 

this appeal also that Sri A.K.Sinhal. ACII/Katihar and Sri 

Dimbeswar Das r  ACM/Tinsukia have been promoted to the post 

of ACM Group B after finding them fit for non-technical 

service only. It is humbly stated that the applicant has not 

received any c:ommunicatiofl from the respondents against his 

said appeais 	 dJ'> 	02 

t4.4 	4, ,Z. O8 	% 	- 4ç 

4.,2() 	That 	the applicant humbly prays 	that 	
Your 

Lordshps be pleased to call for the complete records and 

verify the medical certificates issued and practices 

followed by the Railways for promotion to the post of ACM 

Group B in all the recent pasts 

421. 	That the applicant begs to submit that if he is 

not considered for viva voce test on the alleged ground of 

colour bl :i.ndness his further promotional avenue to the 

higher post will be lost for ever.. 

5.. 	Ground for reliefs with legal provisions.. 

5.1 	For that respondents have taker 	different 

standard in issuing medical certificates to the s:i.milarly 

situated candidates like the applicant.. 

5..2 For that the non-application of mind 	in issuing 

the impugned medical certificate dated 23..05..2003 is patent.. 

5..3 For that the actions of the 	respondents 	offends 

Artic].e 14., 	16 and 21 of the Constitution of India. 

5..4 	For that the Rule 530(a) of the IRMM is violative 
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of Article :14 of the Constitution of India.. 

5.15 	For that the Commercial Department has 	been 

---------------------- 
I:)rac:keted with Transportatiofl Department wi trin tile i riir i'.. 

Department 	in the Rule 530(a) of the 	IRMM without 

a:,plication of mind and without an>' nexus with the duties 

and functioning to be ac:hieved by the c::Lass of officers in 

that Group 530(a) 

5..6 	For that the respondents have ist.ted certificate 

of fitness to the candidates in class C-i in pasts and also 

to the other candidates of the L.DCE: in question but followed 

a different standard in the case of the appi i c:an t includ inçj 

some others.. 

5.7 For that in view of the matter the 	applicant 	is 

entitled to the reliefs sought for.. 

6.. 	Details of the remedies exhausted 

The appl :1 cant declares that he has preferred 

appea:Ls dated 26..6..2003 and 4..7..2003 without any resu:Lt and 

there is no other effi. cac:i.ous remedies under any Rule and 

this Hon 'ble Tribunal is the only forum to adjudicate the 

subjec:t matter.. 

7,, 	Matters not previously file or pending with any 

other court 

The applicant declares that he- has not filed any 

case on the sub.:i ect matter before any court forum or any 

other intitutiofl.. However, he has preferred an appeal 
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the a ppellate authority. I 
8 	 Reliefs sought for 

Under the above facts and circumstances 	the 

appi:i. cant prays for the fol lowing re] iefs 

The Medica:i c:ertificate dated 23..5..2003 be set 

aide and quashed 

	

d .,2 	The Rit:ie 530a) of the IRMM be mod:i.f:i.ed to the 

éx tent the word Comme r cia :1 ' may be deleted from "T ra'ffi c 

transportatiOn & commerc:i.al) Departfflent" 

	

8.3 	The applicant be called for viva voce test and he 

may be consi.dered for promotion to the post of ACM Group-E' 

pazetted 

	

.I8 A 	Any other re] ief or re] iefs as the 	Hon 'ble 

Tr:bunal deem fjj and proper.  

The above reliefs are prayed for on the ground 

stated in para 5 above 

	

9.. 	Interim Relief 

During the penden cy of this application 	the 

appl ic:ant prays for the foiiow:Lng interim re]. iefs:: 

	

9.1 	The publ:i.catiofl of the result of the LDCE may be 

stayed 

	

2 	7t 
V" VOC- ç/ / 	T  

Any other relief or reliefs as the Hon ble 
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Tribunal deem fit and proper io as to q iVe adequate :i.n terim 

relief to the applicant.. 

The above reliefs are prayed for on the qrouncl 

stated in para S aboVe 

10.1 	This application is filed throuqh the Advocate.. 

Particulars of Postal Order: 

• 	1) iFo No 	 9 - 	
3 3 

:i:i.) DaLe of Is'ue 9 	 o'3  

ii:i.) Iiued from  

iv) FayaI:J.e at 

List of Enclosures 

As per :r.ndex 

Verification 

I 
cc 
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Verification 

:tq Alokanancla Sarkar 9  son of Sri Bhabaflanda 

:3ar, 	açjed 	about 	47 years 	workin( 	as 	Instructor 

Commercial!l Zonal Train inq Centre s  Alipurduar 	junction in 

I4FRai3.WaY do hereby verify that the statements made in the 

paraqraphs l v 4,6 	to 	12 are true 	to 	my 	knowiedc.e and 

statements in para 2I3 and 5 are true to my lecjal adv:i.ce and 

that I have not suppressed any material fact. 

And 1 9  sicin this verification on this I1 

day of Auçjust 2003 

SIGNATURE. 
a 
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N.F. r<AJLwAY 	 (0 

()fflt-p nf1I,. 

CcflealMuiger(P) 
Maligaon,Guwahnu4j 

No.Et254/11JC0MpLW(0) 	 Dated: 02.051003 To, 
CCM1  CCM(YM), CCO/MLG, 
DRM(P)sfKIR, APDJ, RNY & TSK; 
SR.DCMSIIQR,APDj; 

	

I Ims• 	 DY.CCMJCaIQ, DY.CCM(PM) & DY.CCrJ?VG, 
DCMs/Rf.4y & 1SK' PRIN(-'WAJJrLJ/A1'J)J Area Mnhiager/NJJQ. 
Law OmcerfMjJ, APO/T/MLA. 

Limited Depametal 	npc-iitive Eani atio; for the post 
of ACM/Group-'B against 30% vacanctes. 

• 	 Re 	This office Icl1r oIevn number dated 13.12.2O3. 

The foHowing candkdalc T5dbi 	eontro hove qualified 	the written examination Of above mentioned LDC'E'fieid on i5.02.2003 

1) Shri Dincsh Singli. CJA/K1R 
1 	 J....,.•i,.. 	 ( ( 
. 	

(l?4( ......... ....................... SilJ.i 	•ii 
• 	 4) Stir-i ljircndra Kumar Misttra 5  CLAJCcIML(; 

ci,-i 	 i i 	 nppr 
I(1IItIII *)lt 	 i iau, 	 (IIiuHl 	UOLI *aat 	( 

7) Sh1 lwan  
(1./C4(T uifM1r 

• 	 ,) 	,i-i1 .,tid,ic-,riu, 	,i.ItaJat4, . a, I 	Uuiut.i a._, •  uaL , a a 

AInInmnn(Jn Sit rtar I nst r*iclot/( ninniI,/'. I (/AI 1 ).J 

• 	 . 	 The Followlnp ST c:iiicIija ts have n ua II fled on 1 Ia xed sian da rd as aia Inst one ST C 	T 	 ....I 
 vacancy, n. •,t,,n 0. LtIt 	I 	LIIiOitj 	 I) 	i C • 	 9t44IttIiia 	Situ, 	i 	ji 	Is1,  Candidate5:- 

Shui Ba but Chandra I3ratlmn(ST). CGS1)Kj 
Shri Jog&ndr-. Ch:u:dr. Rabha (ST), CGS.'WTXOT 

. 	nn Shashi [vionan DasuInaIafl(1) , 	ivwiisy 

You arc, therefore, requeslc.d to direct the candidates concerned to their respective 
Medical Auti9 , ahe to cbta'a th''a Plivs;c fithe ce''f1 	isoldang jilp r'up 	c1 Cuniidai Depnrtiani, bfoi 	y ijiiji ii j'E Vv1i-o. tt to be idd ut rni't itic. 
Physical Fitness certilicales obtained by them should he ubmillcd in this office on or beFog-c 
eoun1encepj of Viva-voce (ei when it will be fi!. 

. 	--------------- I..$.j --—-------- 	.. 	 •.. (nvii, VU 3lIuuau ,jv au s,v,.j au Ic•c, II 	siI 5Vi iii I (IIiIi 	SU 

	

• 	• 	 VI'va-voce 01 above LDCE at short notice. 

Please actuiowjcdee rcceji)t. 
• 	 • 	

. • 	
• 	 (P.K. JNGH) 

1) V.CP0iGj2. • 	•• 	
For GENERAL MANA;ER(P) 
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• 	Form Of CertiiIcate to be used'when an employee is rc-examnedtluring Scrvht 

.(ui— 	/CerLiticate) 

	

o fto 	T•Th F. Rt Iw6i 
• 

.. 	 . 
.4 	 tj tk 	 (n 	i 

, 	 !flfJT/f%TPT f 	 (tr ti) ru 

	

rcr4 O.w6t (nit)...............................................( 3rP)............................................... 	.. 
- 

• ae 	Itt htIh4vc.cxn1nincd (Nome)L  
un employee serving as (dcsignatton)....i 	•1rrr 

BrancJilDpntI11Lnt lit (placi. whc.. uflpo)d) 	 SrY'/ 	) 

'frh9 ph 1lieIt before mc fo 	 -12 A rr 	 (p  

Tt1ieriodical re-exnrninahion 	 4 

.... ; 	 ............................................................................. . ................... 4:.fi 

RC XflJ1TU'AtIOn prior to ,roinotion to ClflSM 	 Ii, (1 )tq ci &lIuflk 	- 

4UT/Speciai re-examinntioii. 	. 	 • 

I 	 fo rccoiisiderarion of 	i ous advcre rcpuI. 
T1T 1TPiI 

n.;d)w1110ii 8gnawre and thumb iiiuprtssion has been itppuickd bdow in my Pu nt 

k* it 0 	',1/AgrfuJRailthy AtrdicaJLxa,)i 	r......................... .... .... /.............. ........... . . ... ...... 

OTO Da 	 I 	 trriri/ Dcsign Itum 

ot wherc Inapplicable 

'i'_ 	• 

•. 
• 	. 	•• 

ilk l 

ui 	j( - F;1 fiii:t 

i. i: 1. of Enij1ovee 
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Form of CCrEIflae to be used w'heH 	cmpIoc is rc-ln1,)c(j (lnriJi  

/Hospa/pJ 	 . 	
o to 	1-. Iiilvi /Uipy 	 . 

	

- TJft 
T' 	

... 	
:-uqj ITt15T (fl- 1) 

 

I do hereby certify !haz have carnined
a- 

an employee Sèrvin(designiltjun) 
• in the 	

I ) rnneh/Dcprtiiierii at (pI.:e wherc 
- i 1 llyedAk 	./1t Who presented himeffbe,re 	 1._. 

re.extiminat ion 	 . 	
. 	- 

(!TT) ctt 
 

	

I , 	 . 

Re-exalrnnahionprj)r to promotion to class 	
io (Des nahiort,,.' t*;1/Speciai re-xarntnatjo,i 

Ar 	
/Re-cxarnjiiat inn lot Iecnr}sIrItio,i ol previous ;Itiverse f ep 

	

NUTt 	- 	ni 	1 tHi!.t Ill itiuIif-til r 	r 1 1p ff  

und 'VlOe$jfla(ure and thunb ifltpressioii iia been 	1 l ) c:Jded heh ) 	i 	1 )
1t,ctic1 

.ufl i 	i 	. ;jr .. 
consider h i m fit for servce in 

 vr* 1m 	ET 
! 1 4915jS,laf,,.t of Ra:.iva. Mrdu(,/ i';1tiner 

	

Date 	
. 	 '1.tiT/ Desjntt ion t wr 	i/ *Scrike  out where inapplicable 

1 

I 1 1' 1  

lI 	1 1kii 

(?IE!nf)ioyee 

iT itpTATI  

of J/1l/)l(JVI 

N.JF kJy. 1'it/Kutt4iitg 
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I 
I 	. 	Aijurduar Juu Liou, 

Divi . lU.y.  , IIan ager (i?) 
Oflice oi tii 

Dted;_25.05,2003, 
To 
The Sr.DQ/,flii4/1j-j, 

• 	• 	 ,;ub 	Alokatianda Sarkar, Intructor/ 
Z TC 2 J. 

1s8u 'Ctificat 	io. 
150 & 159'dited 23.03,200j fav-• •• 	 oui of Shri L?i & K,!4.Boro, both 
csJ•y rezective1y. 

In rcfexenco to your letter i.H/ 2 19/1ç1) • 	d.ted, 26.05.03, it 13  I'0IUtionG6d 1ere that,Shrj L.Ram & 
Shri i..Loro ootn C/Uh were directed to you for obt-
ainitg thtii.r £J.tts5 c tii'iCtè for holding the post 
of, ACM/Group-li ULd as pr the certificates under rfo-
rekce they have been declared lit in C/1(one) and as the 
post of ACi bo1oi to Uroup-iJ_catgory it. is not 
CathdW1L1t:)1nrLIUJLJ 	

i e que__ad to du 
ness. of the ahov imnti.oue(j staff in aCCOI'kiLCe 
the ecr1ier isuI crl;ifjcates under reIereuece_,.y 

(4 - 

• 	 fo Divly.Iager(j) 
•/•• 	 Ailpurduar June tion. Copy to 	rincipal/2rc/ApjjJ for Infotjou please. 

• 	 • 	 • 

• 	 or DiVl.Rly.Manager(p1 
• •S 	

* 	 Alipurduar JUOCtiOL], 



No.111219/1(PML) 

"'. 

To 
D(P)!ConinL'AP )J,_ , ' 

Sh: 	ei:1i 	minton of Sr 

otic 

- - 

Uc.ica: Yo.5 33 un: •. 

ee 	fc r iour 	sai :iea 

-14 Srid. 	J.:ce 

'p 
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011ice ot the t'i'iiiC. 	.' 

' m ii 	I unipi C0. çiti& ) 

,\I pin 

O LQROUS. YEARS 

- 	

' 

• l () 

(he ( luct r\'1C(hC1i l)irccRn. 

N.F. Rail'ay, 
Mn(iaon 

jpeaI lop tecc"IsAmAm OIa(l VCISC miedicol repolt o1 

hii A iikai (hi(inc(oi/ ( ominu i ill / ( / imm 

Ref.: Scction-B oiCIiV of IRMMas aniciided under I cud's helter no. 691 1/3/I 1ol' 

6.12.74. sI. No. ER 8478/ NR 625() & no. 7/ I t/i2 	i2..X.7'), si. No 

01009 /NR7766 

WUIi i'dcrencc to the al)OVC I am licieliy 	i'pin, ;III a)e:ul Inc reconsi1C1a0on 

of adverse medical rCI)Ort issued by CM S/ A h'DJ a flei ii:d iea cxaiil nation 
01 

Shri A. Snrkar, Instructor! Coniucici;'h/ v;rci API)i. n connection with cicdion Rr the 

pos( of ACM (G roil 

II is, thcreiorc, requested that a :yinpathcti" view may Liudhy be laken on the 

said medical report so (hal said Shri A. SvIrkm ni:i" he ;ihlowed to ;ippcir in the viv;tv0CC 

test. 

Y"ih kiiul  

Eiiclt. A copy oI'the medical certiticale. 

(I>/ l)ntia) 

PlII1CII)al. You mt honniui 	Ccimtuc, 

Ii 	id ii au .hii 
Copy to:- 
GM (I)/(a./Mu.;. top kind imtuun;ulinn S 

IiCCCSS1l'' 	act mu 

(I'. h)nt Ia) 

t'uiucituab. 1.01 iat 'I m:uuiii ii 	Ceuitic. 

i•cli 	:i 	.1 
2. 



V 	

V 	 V 	
( pol - 4211 

	 V 

The Chief Medical [)ircctor, 
N,F.Railway, Maligoo:i, 	

V 	

V 

	

V 	 Guwahati-li. 	
V 	

V 

Through:- Propehannc(. 

rr 	
V 

Sub:-JReconsideralion & 1 resh Fitness Cnrli1i in for ACM/Group 'B 

	

- . V 	

With profOund respect & hualk CUL)fi1j5(;jOri  I. ike o lay wilh I he following lads. 

That sir, I have been qualified in the written tosi of the selection for ACM/Group 'B' against 30% 
vacancies according to GM(P)/ Matiqaon? better No. 254/Il/CoinI/PtVLV(0),  Dl. 02/05/03 & I was 
directed to CMS/NVF.Railway/APDJ to obtain Physical Fitiiess cerlilicate. 

That sir, it is to mention, in this regard that all ik previoUs candidates of ACM/Group 'B were 
examined as per C-I standard according to which he c (fficates were issued from the Railway Hospital, 
N. F, Railway, Ahipurduar Junction. But my Physical lVifi  u:ss examinialion at APD Is Fiilwiy Hospital has 
been a question & yet to be satisfied, though: as I have come to Know, a medical certificate .vitli adverse 
report has been sent in IVecent past against which I prefer this appeal. 

So, I pray your good self to takO positivo skp to reconsider my medical report by CMS/ Divisioni 
Railway Hospital, APDJ so that I can iel IVIVeTh  Phiyc:l IViiiicss  cerilicate ironi your Institution. 

I hope your judicious self would realize & grant. my above prayer for which act of kindness I shall 
remain ever gratelul to your magnanimous sell. 	

V 

VO 

opyto:-  
 V 

V 	 .GM(P)/ Gazetted! Maligoan 
(Thr). Pr I ncipai!ZTC/APDJ) for 
In formation please. 

2 

Yours faillifulby 

( Alakananda Sarkar) 
LQilZTC/AP DJ. 

(Aläkananda Sarkar) 	(, 
cDLZJcLJ1. ? 



 

.-. 
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NF.Rly. 

Office of the 
Medical Supdt. 

N.F. Rly., New Bongaigaon 
Date:-22.5.03 

110 

OF FITNESS FOR GAZETTED RLY, SERVICE. 
• 

Certified that shri Tapash ch pal ,Design.J -Jd,GC/NBQ at BRPL stn.Bgwhose signature is 
furnished below has been examined by me on date and he has been found fit forgazetted post 
underhnjc17Non —Technical service in C1,(CeelOrie) 

Tapashch.PauL 

Signature Of the Employee 

No.H/219/Gaz/NL3Q/55, Did...., 

Signature Of the Doctor 
S.Ni3rahma,22.05. '03 

Signature Of the examining 
Medical Authority 

Copy to:- 

I )DCMJRNY for information & necessary action please. 

2)CPO/MLG for information please. 

j: 	ZO 

 up 
I -kr 

Signature Of Examining 
Medical Authority 

•2 
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/ 

Office of the 
Medical Supdt. 

N.F. Rly., New Bongaigaon 
Date:-22. 5. 03 

• CERTIFICATN OF FITNESS FOR GAZETTED RLY, SERVICE. 

Certified that Sri Shashi Mohan Basymptejy Designation CCMI Stn. NBQwhose signature 
• is furnished below has been examined by me on date, and he has been found fit for gazetted 
post undeLIehnt1fNon Technical service in C/1(Cee/One). 

Shashi Mohan J3asumatary 

Signature Of The Employee 	 Signature Of examining 
Medical Authority. 

No,1j219/Gaz/Ni3Q/55 Date:.. 22.05,'03, 

Copy to:- 

I )PM/RNY for information and necessary action please. 

2)CPO/MLG:-for information please. 

A L 

OV,
cç  

Signature of theExamining Authority 
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1906 m2003 i/ E/44) .VII CW/AL)J 

c\ SriA •Ar4 0 rkr • 
Inst .Ccmml/ CfC/I2DJ 

• 	'• • 

ub 	Srinfr . tton1.nç VivV 	tat 	f th 	s1etirt 
r tho pct of 	i.,M/GrIi ti1nst 30% LDF. 

Lf- 	/ILC 	s 

• 

0) 06 12003 

In 	rrns of utce 	lottr yt 
• spArod on , 23.06 2UO3tN-1) 	tmi tiircct 	fr,*',coport GM( ')/li'LG 	Of fIc 

• fr 	ttning 	 for tb 	nUene5tx pt wL} 
will be h11 	fromiJ0 hrs G, 	 in tkw .1 	birr,%,f OQ/5 

JPI óaso wtothat 	u v.tl1 b 	ivii t 	i ttu •ViV Vt 
tst n 2306.2003 subject t ubr1 i 	f your PhyAcl fithGEs 

rUfjat 	ni thra will •b.r M) EJ 	TL VIVfr'VC'CE TT Un410*9 tfly 
ircstes. 

Necossary l$t 	iLy j'is ve. avor yr jurnny rGIz ILJC 
tQl (3FIY ;. iod bk is ncls. 	• 	 •• 

• 	 :••. S. 	
.•: 	 • 	 • 

L''Urtho P. 6 po.c' )2O/ Wt'is. tepbi>itha tiviceYour oto4 E. 
tian will ba hold <n 2l062Q03 t /xLC t U.00 hrs. P1rc? app 
or yur Al. fr vhich yiw 	cpra £r3n 	(fl)I 

/ 
• 	• 	• 	• 	•. 	 • 	 (CL1rrjoa) 	S  

• 	• • • 	• 	 S 	• 	• 	AfO/Z&C 

f rPri LZIQLQL 

jy t'' Jo CA(1)/LLQc fo r i w1Uvtn p1o1ce in rfrn 	hR 
• • 	S  • • 	S 	• 	.• 	•• 	L/Ncitei 	bvo.It is a in f rii d that txi 

• •. 	• 	fil. phyt ifitna 	rtifit.f sti If 
• 	• • 	: 	 Si. pniirj with CMD/MLG whioh 	y 

• 	S 	5 	pX cia 	b 	1 t 	CMDJMJG 	S 	• 

Cl/LTC//'U3G • 	S 	• 	• 	 • 	• 
IV 

q-  V17  
S 	 itira c f.  this (fic 
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N F.RAILWAY 

Office of the 
General Manager (P). 

Maligaon, GuwahaU —ii. 

No. E/254/11/COM-I/Pt.IV(0) 

To 
Principal, 
Zonal Training Cenfre, 
Alipurduar Jn. 

Sub: Sparing. 

Dated: 27- 06-2003 

Ref: Your letter Nol/E/4-Pt.\/II C&O/APDJ dated 19.06.2003. 

As directed vide your letter quoted under reference, Shri Alakananda 
Sarkar, Instructor(Cornrnercial)/ZTC/APDJ had reported: to this office to appear in 
Viva-voce test of ACM/Group-'B' selection against 30% LDCE on 25.062003(FN). 

However, he was 
to Medical Pfitness for the Group- B post of Commercial Department as per 
cert1Ti dbf his respective Medical Authority. He is hereby re-drectedto 
report'ou for hi further duty in the afternoon on03. 7 

(S.K.Chowdhury) 
APOIGaz. 

For General Manager (P). 

Copy to:- 

 Alakana nda Sarkar, Instructor(Comml .) /ZTC/APDJ for infômation. 

For General Manager(P). 

2 



sts, is found to e pregnant need not ]6.Womcn candidates who are pregnant:- A fcm alc candidate who, as result of te 	 b - 

dcclnicd temporary unlit, unless the nature of her ob involves elaborate training or the post carries hazardous nature of 

pOhCC oignnlsntlons etc., 	 -%A 
(Rly. Bd.'s letter No.96/E(GR)l1/9/14 dL 22/07/1996) 

? Font plate staff who had suffered I lead Injurics:- Sce Para 511 Sub-para(6) 

0.Crant of leave to Railway employee who is unlikely to be lit to return to duty.:- 

a medical authority has reported that there is no reasonable prospect that a particular Railway cmployce will ever be 

orcwrn to duty. leave should not necessarily be refused to such a Railway employee. It may be granted, if due, by a 

Ilt)CICIII authority. 

t 	
Section C:- Medical examination of Railway employees on promotion 

from non-Gazetted to Gazetted posts 

Introduction:- 

(I) if an employee at the time of proiuotio to a Gazetted post falling under category (b) of para 530 bclqw is on sick 

1T 	leave, both cneraI physical examination and vision tests will be required. If, however, the cmployce, at the time of 

3111 	promotion, is not on sick leave and is on duty, only vision tests will be required. 

(11 Those employees who are being promoted from non-gazetted to gazetted posts falling under category(a) ofpara 530 

below wilt be subjected to medical examination forevidence ofany chronic/acute illness which can interfere with the 

cit dent performance of their duties aller promotion, irrespective ol the fact whether they were on duty or on sick list 

poor to their promotion. 

(Bd.'s No 92/1-1/5/4/ dt. 21/08/1996) 

() The details oithcse examinations are given below: 

' 530. Classification of 	ctte_ for, the purpose:- For the purpose of examination of visual acuity of Railway 

tpIoyecS promoted &om non-gazC(tC(l to gazetted posts, the gazetted posts should be divided into two categories as 

llows:- 

I) Mt posts in Mechanical, Electrical. Civil and S&f Engg. and Trallic (Tranportation and Commercial) Department. 

•) Alt posts in other departments which are not connected with train workino or use of trolley on open line. 

$31. (.eiiei'a I pilYsiCa I cxii iii mimation :- I lie standarus ol general physical examination, when done, will be the same as 

'cscribed for the candidates for appointment to gi:zcttcd Railway service. 

• 	$12. Vision tests:-( I) For category (a) mentioned in para 530 above, the following visual acuity standards should apply:- 

l)isiant VISIOO 	 6/12, 6118 with or without glasses 

Near vision 	 Sn.0.6, 0.6 with or without glasses 

Night vision 	 should be normal 

'&our perception 	 Both Ishiharaand E.G.L should be normal 

Field of vision 	 Should be normal 

Iinoeular vision 	 Should be normal 

HI:(i) The ditierencc between the power of lenscs in each eye shall not exceed 4.00 D 
1) b 

The power of lenses'shalt not exceed 6.00 Diopters. 

Color perception will be tested with Ii.G.L ata distance of 4.9 Meters with an apertu 	diameter of 1.3 mm and time of 

exposure will be 5 seconds. lshihara also will be tested. 

l)elctivc Binocular Vision_will be considered a disqualification. 

Posterior chamber 1.0.1, (Intra ocular lens) is permitted subject to following conditions: 

;ZwT- 	
i) In case of freshly operaied IOL of tess than 6 weeks duration, employee may he declared lit ('or Gazetted technical post 

provided his visual acuity is stable for 2 consecutive check-ups atan interval of 2 weeks. 

b) All eases declared lit with IOL. in gazetted technical posts should report to the ophthalmologists for periodical check-up up 

• 	to one year. at intervals of6 months, from the date of Fitness or at any time whenever they notice diminution ofvision or any 

other problem in (he operated cye. 

ilway [3d's letters No. 92/11/5/4 dt 11/08/1992, No. 88/H15/3 dt. 15/10/1992 , No. 92/H/514 dt. 0 9/I l/l992and 

99/1-1/11/5/3 dt, 21-05-1999) 

69 
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11 I), 	

Ar-J7 
For category (b) mentioned above in para 530, the following standards will be applicable:- 

Distant 	.1m 	... ... 	6/18 in one eye regardless of vision in the other eye, with or without glasses 
I 

Near Visloil 	 ... ... 	Sn 0.6 in one eye, regardless of vision in the other eye, with or without glasses 

:11) 	lotal amount ol Myopia shall not exceed X.O() Dionters in the corrected eye. 

Iliccis of I ic Ri I way Piotcction Force and the i0cdical depart merit should, in addition, have normal Co our percept ion 
and nitit vision. 

(iii) Any organic disease which is likely to result in lowering of the visual acuity should he coñsi1ered as a disquatilication. 

All employees promoted to gazetted cadre from non-gazetted cadre will be examined for visual acuity and colour 
vision as per standards mentioned above irrespective of their medical category in the non-gazetted cadre. 

(Bd.'s No 92/H/5/4 dt. 2 1/08/1996) 

Examiners :- The competent authority to conduct the niedicpLxijnjnation_o1nogazctted emloyees for promo-
to gazetted posts is the CMS/MS in-charge of the division. 

).R's letter No. E57/M B I / 17 /Medical dt. 26/06/1957 and No.72/1-1/5/22 dL 27/10/1972) 

MEI)ICAL EXAMINATION OF EX-SERVICEMEN WHO HAVE BEEN RE-APPOINTED IN RAILWAYS' 
ER RENI)ERING SERVICE IN ARMED FORCES 

IL: 

I Genertl Physical Examination: On (he same standards as applicableto new recruits. 	 . 

i) Vision tests: Acuity of vision as per the following table: 	 . 

Citiss I)isIw,t i',sw,, 	 Ne:r vislo,, 	 , 
A-I 	6/9, 6/9 or 6/6, 6/12 with or 	 The combined near vision with or withou't glasses 	, 

without glasses. 	 should be the ability to read ordinary print. Where 	. . 	. . 
Naked eye vision notbclow 	 reading or close work is required, combined near 
6/60 and power of lens not to exceed 4 D. 	 vision with or without glasses should be Sn. 0.6. 

A-? 6/12. 6/12 or6/9, 6/18 with or without glasses. 	As above 
Naked eye vision not less than 6/60. 
Power of lens not to exceed 6 D. 

.1 
A-3 	6/12, 6/18 with or without glasses. 	 As above 	 . 	 .. 

Naked eye vision not below 6/60  
and pdwr of lens not to exceed 8.D. 	 . 	.. 

The candidate should not be colour blind when tested with EGL Iantp( I .3mm aperture) and ishihara plate 	- 
(or A-I. A-2 and A-3 categories. 

U-I 	6/12, 6/24 with or without glasses. 	 As above 
Power of lens not to exceed 8 D. 

The colour vision should be normal with EGL lamp. No Ishihara test. 

(3-2 As above 	 As above 
Colour vision not required for Bee —two and below 	 . 	

•M I 	. 	- C-I 	6/I8, Nil or combined 6/I8 	 Sn. 0.6 with or without glasses where  
with or without glasses 	 reading or close woik is required  

C-2 6/24, Nil or 6/24 combined 	 As aboye  
with or without glasses.  

.' . The difference of power of glasses between two eyes should not be more than + 4D  
iA/f 11 D POSTS Standards should be the same as prescribed for serving Railway employees promoted to Group 'B' - 
Jazelied posts. 

 
tilL': (I) All oilier parameters as appliable to serving employees in different categories regarding the use of I.O.L, Keratotomy! 	. .. . . 

squint, binocular vision. aphakia, etc. wilIhe applicable as per their categories. 	 .. 

(2) llicrc will he no relaxation ofvisual acuity for categories A-i. A-2 & A-3 if the age of the recruitee is below 35 years: They ' 	• 
iri 	hi. L\ imini.d as per the standards I tid down for new recruits 

(13d s No 94/H15/9 dt 29/12/1994) 	 c 

. , 	 . 

Ih MFDICAL EXAMINATION OF MEMBERS OF RAILWAY CLAIMS TRIBUNALS 	 I 
•,! 

tnuuhci ol Railway Claims Tribunals who may be appointed at a very late age mcdical examination will have to be' 
iducti.d primarily with a view that the officer being e\am med is not suffering from any acute or chronic ailment which j 1. 	 t 
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T.  
C .. due tOCO1OUr b11ncressut 

Ob .Vel) pr1en j 	 Ol 
Tsts another.  candjda'te\'o 	ons1r 	:Eo \iva.-yoce 
Dikan Under TSK Div.isjo havjn 	

abul 	 CCS/IX/ 
was considered for the.. said Viva _yc,cea 	dca1prcb1em 

That Sir 0  i may be 
like AcVCat jerbgselecteda 

rn 
COflSidr.ing 	 ro 	hnlca1/non....oratjcnai post 
are not. connected 	gupB(the Gazetted i & ix which 

	

o anduse of 	O1ley).. 
That Sir, it is of place tometj that Report i.e 0  Fit for Nori-t 	and remark in Iedi6a1 like me, Shri ).N0 aruah 

ethnical & unfit for ¶rechnj.calu
sidered axdpUt 0ACH/Caterig, Maligaoh3. 

	

- 	as Non_tethn.jcal 	 ipurduar Jza. be.inç considered 

That S, I have fl faith in y o y 
Yos faithil, 

Date d2 . Q6O3 

U. 	 . 	... 	( Sarkar) 
- 	 torCamer6ja1) 

: 	 CQP.tO CPO/NF RlY./Maligaon... °: .. 
appe and nec.e Sary 	

his iaf orma tiorz 

	

.. . 	.. .. ...i 	. ..; 	. Saved.. 	that .Ian not 
us 

7. 1/N Uy/wijgao It is f a: his infor ...... 	
thatZ '  '• Ot ....' be C ns 	d 

21. li 	 4 

.- - . 
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Jo, 
' -.(iencral ianagcr, 

I. Jiy., .(\Jaligaon, 
Cuwahati - 731011 

Sir, 
Sub 	fo rconsjdcrafloIIfoaj)J)e1,.1)Cfo,.c(lICy.I Yoc.c Test of ACM Group 'B' - 

o vacancy and consi(lcra(jofl for the post itself. 

Ref :- My earlier appeal date(1 26 - 06— Z003ajus( Viva Voce Test lIel(l on 25— 06— 2003 vidj(P)/ML's !c'c':o. E 2541 fl/Corn—I —Pt— IV(0) dttLO9-.--06 - 2003. 

With profound regard luke to lay further the Viva -Voce Test of Sri Tapash Ch. Paul, 1-Id. GC / NBQ at I3RPI, and Sri Sashi Mohan l3asumatary, CCMI / NI3Q were taken though their Medical 
Certificates hcai ing No. II / 219 / Gaz / NL3Q / 5-5 dtd22.-05 

- 2003 respectively issued from the Rly. Hospital I NL3Q as Non - Tcchnicai-a per Cl (Cee One) standard, the exact version 
- copy of which are 

attached herewith. Moreover almost all other medical certificates of oilier candidates have also been 
issued as per Non Technical, if it be carefully observed. 

That Sir. it is learnt that having the same medical problem like me Sri A. K. Sinha, ACM / KIR and Dimbcswar Oas, \CM / TSK had been put to (lic post of ACM being considered as Non Technical, 

So, I pray your judicious self,  that as they have been considered for Viva - Voce Test inspile of' having Medical Certificate as per Non 
-- Technical, like wise I may also be considered eligible for the post afler hemp, l;i ken Viva -- Voc 'lest. 

I hope, again ,vour honour-would consider my candidature in accordance with the above and earlier prayer rcalii.ing the state thereby saving mc from 
permanent. banishment into the realm of stalemate for which act of kindncs I shall remain ever gratciul to your magnanimous self. 

3 Yours faithfully, .EnJo 	('J'hree) 

Date :- 04- 07 - 2003 	
AlakananiJa Sarkar 

- 	 I uistructor Commercial 

to :- Co py. 	
ZTC I N. F. Rly. / APDJ 

. - 

I) CPO I N. F. M. Y. / MLC. ILls, with respect for his kind informaliozi and positive extension please. 
2) CCM / N. F. RJy / 	 with regard, for his kinil iiifoniiatioii aiitl Ilecessary action Please. 

.. YOurs faithfully, 

1~",Wa 	o~ 
- 	 Alakananda Snrkai' 

1 ostruc to r Connnei'cial 
Z'FC / N. F. my. / API),J 

2 
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tN TRE CENTUkL &DM1NtSTkTW E TRIRTJN &L ; 

GTJWMIA.T[ BENCh; CiTJWkR&TT. 

IN THE IkTTE. OF - 

0. k. 0912003 

Sri Aloktlatda Sarkar. 

ktiaat. 

-V ern- 

Ijiji or, of India, repre.enfed by 

The Gene.rai Manages, 

N.F. Raiiway &. othem 

eotidetth 

-AND - 

IN THE MA TTE.R OF: - 

Wxil.ten Stal ej e.nt for and on beb aif of Lb e 

R epon denh. 

THE ANSWERING F.SYONDBJTS MOST RFSJECTFULLY SJJEWETB 

A S tINDER - 

t. 	That, tile ammwerimpg r 	n.dett have on.e tilirouil a calpy of tile 

ap9ticatiou-s. filed and have undetstaod tile ti.tetLt thereof. Save and 

exet tb.oet.atenieat wb.itix are iticaUç admitted herein below or 

tko'e wbith are horn.e as reord all oth.er avertttetit(altegation.c as mde 

in. the act?ttcatioa are emytxatkatty kelreh5 deaied and tile alian.t is ,ut 

to tile ctrittect çroot thereof. 

2. 	That, for O.P. cake Of brevitj oietiiuIou denied of eadt attd every 

aUeation.rctatten.t uiade in tile aI.iatioa Ixas beea avoided. however, 

tile aftswett'nS tesipasilpmts. have cQuArLed their replies to those poiat( 
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W 

Mn 

attegatioaslavetmelals, of the atiatit whidt are foun.d retevattt for 

ettabtiag a proper decision. ott the matter. 

That, the application. suffers from wan.t of a valid cause of action. as 

wilt be clear from the submission. made at relevant para aphs below. 

That, the appticatioa suffets from wrong representation. and tack of 

understanding of the &cum.stan.ces and facts relating to the matter oti 

bLand as wilt be clear from the submissions made - 

P arawice b,ai ions 

5.L That as regards para 4.1., the an.swerin.g recpotukats have no 

comm.ettts etcept to state that the applicant is put to strict proof from 

records. 

5.2. Tb.at, as regaxds para 4.2, the attswerin.g t spon.dents have no 

commen.tc to offer. 

5.3. That, in regards to para 4.3 • the atiswerin.g respondents state 

that the procedure for selection. of &(Th& (,Group B) both. against 70% 

vacaticies as well as for 30% limited departmental e.aniin.ation. (LDCE) as 

laid down. 0 ou att-tn.dia basis by the RAitwaj_Board. The etaminatiott is 

no doubt competitive and all candidates are given. fair opportu ait1. 

5.4. That, in. regard to para 4 4, it is stated that as per record the 

applicant auatified in. the written. e.amin.atioa as claimed. Rowever, as per 

procedure laid down. b5 tke IRaitway Board candidates for Group B 

selection have to get medicat fitness certificate from the auth,orised 

medical authoritj before appearing in. the viva-voice test. Vide letter 

No.E(GP0(2190 dated 3t-tO-91. U..aitwaj Board instructed that "only 
Coatd. 

4 
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dt 

those who çuatifr iii the niediat. exa*n.ittatiot of tetihed datidard ' ie 

should be catted for viva-voice?' 	- 	 - QL 

A. coçj of this letter dated 3t-10-91 i enclosed as 

kNNEXTIRE — 'A.'. 

5.5. That, in. teard to para 4.5, the answering respooLdeols have to 

add that a2att  from. the "unfit" cetificate enclosed by the a)?tican.t as 

afnuexute 	', the Senior Divisionat Medical Officer, N F. R..aitwaç, 

kli?urduar confirmed vide his letter No .H12t9/l. (PME) dated 	-2Q0? 

that the aticaat was unfit for çromotion. to Group-B techaicat) categgary  

(Comm. tciat, as ver  coj enclosed by the açticaut. 

5.6. That as reards iara  4.6, the answering resondetits state that 

the statement of the aLican.t that the work of A.ssistao.t Cierciat 

Maaaer (XC'MJ is a non-technical service due to the job bein.g of a 

sedentarj nature and also not being connected with train runniaf, is not 

correct. 

in. this couvLectiolm it is clarified that medical exaniitiation of 
c/tV 

R..ailwaj enitoyees ou rom.otioa from._noa-gaetted, gazetted posts is 

0 overti.ed by the Indian. Laitwa'j Medical Manual. The latest Manual 

issued in. 2000 (1MM-2000 Ed.) provides that for rom.otion from non- 

aetted to azetted cadre posts have been. divided into two categories 

(para 530 of IRMM) n.amet — (al alt ?Qsts  in. Mechanical, Electrical, 

Civil and Signal. and Telecom Engineering and Traffic (Tran.sortation._and 

Com.iat)_Deartm.eats_and (b) alt posts in. other Deartmen.ts which 

are not connected with, train running ot use of trottq itt open. line. &part 

from this para 532 £ t4M prescribes that for categorij (a) posts colour 

Con.td.. 
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iqtiou. "both tSRIJi&B.& and E.G.L. should be n.oiniat." I'm ot1iei 

wotdc Lot promatiou. from n.on.-gazetted to gavtted posts in Ttat'fic 

-j 

i1 
(Ttaaattation. and Co etiat) Departments the candidate shoutd be 

oi.ouv btinda. The too gic, behittd this ptotiptioti is that in. 

the Traffic, Depattuini of 9AAwa.3s. a 'a.etted offiet may be 

iitethanged between. the Transportation and Conun.etiia1. Depatttn.etttf / 
4 

from time to time. Also c&uite  oftefl a commercial offiet is teuited to go 

on. footptate of en.gin.e and in tralteys and conduct such othet ciaf:ety 

duties telated with tun.n.in.g of ttain.. kf& individual who ic cotout blind 

will not be able to dictiogui&h ted from green and will be a serious safety 	/ 

h.azatd. The ptectibed viion test related with colour vüion ualif:icatiou 

therefore, caan.ot be related at any cost. 

A.c regards medicat fitness of proform.a defen.dan.t No. 7 and R it is 

ubwitted that they were deelaxed fit by the auth.oried medical authority 

for promotion. to the post of kCM (Gtoup-B. In their case they were 

declared fit after acuity/cotout tception tetc as pet ptecxibed 

oviion.'A of the IMbt. 

5.7. A. tegardc paras 4.7, 4.9  and 4.9, the an.weringrepon.den.t 

state that these describe the various stage through which the applicant 

went in.' course of his medical etaoxin.ation.. These facts do not have any 

bearing as his unfitness on accoun.t of colour btin.dne. 

.. A.s regardcA the tatem.en.t made in para 4.1.0, it is ctated that as  

per the appticauts. appeal. dated 1.6-06-03 the Chief Medical Director, 

N.F. Laitway, Matigaon conductad a w.edicai Board on. 23-06-03 at 

Matigaoo. Central Hpitat for recoaideratioa of the adverse medical 

rtport on. the aplican.t. TJn.fortun.atety, the medical Board also found the 

Con.td.. 
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aptican.t unfit. The aticaat's statement th.t he was declared "fit Lot 

tLtaicartvicec" 

 

but "unftt Lot thttical tvices" s not cotred. 

The medical Baud te-eaixtined the açlicaat keeptas intr the 

tovision. of çara 532 of iIMM accardi:&S to which the cotour perte9tILOUL 

of the candidate she ul.d he notniat thiouh. h oth l.skiata and E.G 1. kftet 

the eamiaatiou the report of the Medical eaniin.atioti at Mipurduar was 

reviewed and the Board concurred with the ktipurduar r port and declared 

the tppl.ican.t_unfit for the same teason of colour blindness. 
- 	 -=.- 	 - 	 - -- - 

II is subtu.itted in. this connection that the contention of the 

applicant that the post of &CM (Group-B) is of non-technical nature is not 

acceptable as officers of bothnortondComniiat 

Departments of R..ailways have been clubbed with. departments such as 

Mechanical, Civil Enin.eeria, Electrical and Sin.at Departnien.ts as. per 

classification of para 532 of IR.M.M and in alt these departments the 

colour perception of Group-B officers should he normal (i.e., free from 

colour blindness). 

It is also submitted at this stage that in the Traffic Depattment of 

aitways, the eaiorit. of Transportation and Commercial Group-B zy  

officers is COM&NEt). Officers are intercttanvreahle from one posting to a - 

the other. Thus an A,ssictant Commercial Manager may at certain, times be 

teciired to perform the duties of an. &ssistan,t Transportation officer and 

vice-versa. Similarly, in the eie,t higher grade (senior scale posting) aim 

kCM may get promoted as Senior Transportation. OfficerSit KEM 

tnay be promoted' as Senior CommerciaL Officer in the interest of work 
- 

and of the officers of the cadre. 

5.9. ks regards the statements made in para 411, it is sum.itted 

that respondent No .6 had issued medical eam.mnation report on. the 

Con.td.. 
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applicant in. both standard form as also tbxouh a letter. It was 

sub euentty found that medical ei.aminatirn reports on other candidat.es 

for the same en.in.atioa were not of uniform. format. For ensuring 

un.iioiity in the matter all the candidates were catted for a medical 

eniin.ation. in Matiaon. Central Rospital and Medical Certificates duty 

issued. It is mentioned here that in. this medical examination. 1.2 

cattdidatesappearittgfottheLDCE eantination for which the applicant 

appeared te ,  xamiLon31.j003attd_1.1. of them were declared fit 

and one candidate was declared unt:it on account of colour blindness. Thus 

it is that both the applicant and the other colour blind candidate, namely 

one Shri Babut Cban.dra Brahma were not allowed to appear in the viva-

voice test, strictly on authorised medical ground. 

51.I} A.s regards para 4.1.2, it is submitted that the applicant yvas 

not allowed to appear in the viva-voice test as he failed in the medical 

tests conducted both at ktipurduar Railway Hospital as well as in 
INEWCONOW 

Matigaon Central Hospital. This was in compliance with the instructions 

issued by the Railway Hoard as an kll-1n.dia basis. 

5 .11.. A.s regards the statement made in para 4.1.3 it is reiterated 

that medical eam.ination of candidates for promotion from non-gazetted 

to gazetted service of Traffic (Transportation and Commercial) 

Department is guided by para 530 (a) of 1B1M (2000 Edition). Para 532 

of 1IM& (2000 Edition.) clearly prescribes that for Traffic 

fTransportation and Commetc.6.11 Department colour perception should be 

"Both T.SIURkR& and R.G.L. should be normal". Satisfactory colour 

vision constitutes ability to recognise with ease, and without hesitation, 

signal red, signal greem and signal yellow etc. Both T.SRR&Rk's PLkTES 

Contd.. 
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ao.d EDFIDGE'c tantern. cb.aU be used. for testiagg  catour vtton., as pet 

prasixibed proeduxe. It is iboiitted that there was no flow in the niedical 

eanitt.ation oedu.re at the two t.tre. 

5 Al k reardc the aUeatioo. w.ade in pararah 4 .t4, the 

answeiring, respatLdentsstate that the aUeation. of arbitrariness has no 

basis as the ptiiaiit was not allowed to appear in the viva-voice tast as 

be failed iu the medicaL test as per proiedure precribe.d by the Paitway 

Board. 

- 5.1.3. A. tegprds. para 4.1.5, the answering respondents have no 

remarks to offer. 

5.1.4. A.s regards para 4t6, it. is su6mitted that, for reasons 

indicated in. rem arks at paras 5.6 and 5.9 above the provisions of para 530 

(al of TMM are very appropriate to ensure that coLour bLind individuaLs 

in. non-gazetted ca,ire of the Transportation. and CommerciaL Departments 

of RaiLway do not get promoted as (iroup.B Officers as that may affect 

safety in. train running with serious implications on. public safety. There 

áoutd, therefore, he no question. of nieddtin.g witk this provision of 

( 

5 .15. ks regards para 4.17, it is reiterated that medical eaniin.atiot. 

for the post of kC(Group-B is guided by the statutory provisions of 

!.RM.M:. (2000 Edition) acorditig to which. visuaL acuity test and colour 

perception. tests are compuLsory for medicaL fitness. 

Cotttd.. 
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5 .ti. As !eards vara  4 .t&, it is submitted that white issuing the 

t:etevant medicat Certifi cates de ctariag ,  the aptiazLt as unfit, the statutory 

provisions of T..RMM (2000 Edition. were stritty followed. There is, 

therefore, no questioa about no apilication. of mind as atteed. There 

was atsi, no questMa of disirimin.atioo. of the applian.t in. issue of the 

meditat unfitness ertifiate as the reasons were sound and in conformity 

with the codat provisions on. the matter, equally app tiahte to one and all. 

5.1.7. As regaxds para 4.1.9, it is submitted that a repbj to the appeat 

submitted by the appt.iaat was seat to the apptian.t vide aenerat Manager 

(P), N. F. Lailway, Matigaon. tetter No.E/254(11(COM-1 Pt1V(O) dated 

t9-0-2003. 

k copy of this tatter is submitted as kNNEXURE - 'B'. 

It is cettifted that the tetter gave reasons for not attowin.g the 

aptiant to appear in the viva-voice test. 

5.l.t As regards paras 4.20 and 4.21., the answering respondents 

have no submission to make. 

Con.td.. 
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VEBdEIC &TLON 

t, si . 	 aei about . .,. years, 

sot of ... 	..,L&L...AL41L..........., at presettt workitg as 	 - 

..N.. F. iLaitway, do keireby sateMIDAY affirm tb.at the 

stateniettts made itt ?ararati.s ........................................are true to my 

kn.owkde and th.ose made. it rapb.s ........................................ beittg 

mattets of tecind are true to my itifortitatioti derived therefrom. whidt I 

tieve to be true and the test are my tuinibte submissiotis before this 

Uaabte Tributtat. 

A.ad I sia this. verification oa this the .......day of Novetu.ber, 

2003. 

J 
PA 
Desin.attoa. : 

1 pomufl'°' niw. 
1%y,ltIt960* 
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No. E(GP)O/2,'8 

7 	i3 

GOVERNMET OF Ii'ID.IA 
MINISTRY OF RAIL'IiYS 

(.RAI LiIAY BOARD) 

yop 

'ew U 	U]h' dt 31 _lo-g1 L. 	1,  

IJ 1A/Thhe General Managers, 
All Indian Railways including 
Production Units/Projects. 

Sub: Appointment 
Examination 
standard. 

to Group's' post 	Medical 
relaxation in prescribed 

•2C 5c. 

Ref: This office letter of even number 
dated 16.12.1983. 

The Board have been according 	proval to the ad hc 
I' 

' 

,promotion bf Gro up,tCt 	employees empanelled for Group.fl3' 	posts 
who do not pass prescribed medical eaminatiofl, 	in a few cases 
recommended by the GMs, in terms of the instrutions/procedure 
contained in their letter referred to above. 	The matter has been 

standard reconsidered in the light of the need to Lnintsin a high 
of efficiency and fitnes of the officers at ga2etted levels. 
In supersession of the instructions contained in their letter 
dated 16 12 1983, 	tic i3oaid have decidc'J th at tneGiop' 

employees qualifyi 	ih the Se 	onsor proiñoion to Grou'B' 

3Its Eit rioag 	7T 'bed rcfjcdl sLm3TTc 	shoul&T 
BTcno11 	djQp. ha.is . 	Acco idinglv, 

th 	proposals for such ad hoc 	 be sent to 

this office henceforth. 

2. 	 It has also been decided that. the rineS of the 
'. candidates who do not pass thep 	crJ24 iIeJic-1 s;Lr . Tc 

should not he included in thepenei.. Mccdih]Y ôklly those 
ho 	1±fl 	edica1xarnatiOfl of urescribed standard I - --. .-•..--.. .....-..•... 

siouid be called for viva-voce. 	
I' 

Please acknowledge receipt. 1. 

e 	( 
jQ/ 	 • 

L/ ii 	 (R.R,Kohli) 
,,/ 	 Director', stahlihi.eflt 

\'Q 	 Railway 3oerd, 

Copy to: T1i General 	cx'tary \fF1, 1, 	i.e i itry hood, 

/ 	
Nr Uelhi.(wit.h 35 copies) . • 
Th... (jeni. ral ecret ry N} IR, 3-Chelrnsfoi d 

	

v 	
New iJelhi('ith 35 ies) 

• 	 hr'i K. iI,s an Gener'.i :ecretry Iu.l icn R .i1i. y 

	

\ 	 C1iss .11 Promotee Offi.cer t 	c.r.ti.oti, '71 
iLiiway :tadium Colony, Corkiipur . 27 012. 
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N.F,ILWAY 

* 
/3.. 

An 
()ffk- of the  

I 	aiMa;iager(P), 
Maliciapn, Guwahatl —11. 

*Datcd: 11.98.2003 No. E/251/11/COM-I Pt.1V(0) 

To 
Shri Alakananda Sarkar, 
Inst uctorJCommeitlal/ZTC, 
N.F.Rallway, Alipurduar in. 

( 

(Through: Principal ZTCI'AP.DJ) 

Sub: Appeal for consideration to appear before the viva-voce test of 
ACM Group-'B' 30%  vacancy and consideration for the post itself. 

Ref: Your appeal-dated 04.07.2003. 

In the viva-voce test for the post of ACM (Group-'B') against 30% LDCE held on 
25.06.2003, all the .13 candIdates were advised to attend for the same, with clear advice that 
they will be allowed to appear In the viva-voce test, subject to submission of their Physical 
Fitness certificate. 

Since you were found 'UNFIT for promotion to the Group-'B' service In Technical 
Category in Commercial Department, with Colour Blindness by the Divisional Medical 
Authority and on appeal to CMD for Special MedicalExamination, you were found 'UNFiT' again 
for Technical Category of Group-'B' post, through a Special Medical Examination by a Medical 
Board at Central Hospital, Maligaon on 23.06.2003, vide CMD/MLG's confidential letter No. 
H/SS/82 dated 24.06.03, you were not allowed to appear in the viva-voce test held on 
25.06.2003, in terns oiRailway Board's instructions contained in their Iet.er No. E(GP)80/2/8 
dated 31.10.91. Accordingly, you were directed to report to your Controlling Officer vide this 
office letter of even number dated 27,06.2003. 

However, in the context of your appeal dated 04.07.2003 the cases of S/Shri Tapash Ch. 
Paul, Hd.Gc/NBQ at BRPL and Shashi Mohan Basumatary, CCMI/NBQ,who were allowed to 

:.PP 81  in the viva-voce test held on 25.06.2003, were further reviewed by the administration, 
subjecting them to appear before a Special Medical Examination by a Medical Board at Central 
Hospital, Maligaon on 31.2003, to have an uniformity of Medical Fitness in prescribed 

4:standard in terms of provision of Para - 530 of Indian Railway Medical Manual, 2000 Edition 
which is In modification of earlier IRMM. of 1981 Second Ed!ion), before being finally 

empanelling the qualified candidates in the viva-voce test held on 25 06 2003, for the post of 
j' ACM/Group-'B'. 

	

Kf 4. 	SInce you were foUnd 'UNFIT' for Technical Category of Group-'B' post by the respective 
medical authorities, as mentioned above the administrative action of NOT ALLOWING you in the 
viva-voce test held on 25 06 2003 in terms of Railway Board's letter dated 3110 91, was in 
order.  

	

5 	This disposes your appeal-dated 04 07 2003 
fl 	 . 

(P.K.SIN H 
Dy.CPOIGaz. 

For General Manager (P). 
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•i• 	1. 	:i. n rc-!ply to 	ti:•? 	tc• 	•?fl t.i 	iii 	p . i'c 

:11 :L<. 	 i:.tL t h e a pp]. :i.c: it 	 Lr:i. 

pl-cmilotiort to ft'cu. p"F 	::c 	:1. n i.:hn :i c:: 1. c:. 	nr 	cn 1i 

Thte 	m•x'd :i. c:<]. 	 D to (J() 	:I:: 	r:'t 	d(?).:I' 

. 	, :p 1. J. 	 t 	fc: r 	p r:io t :1. 	i.c: 	k. I? 	i',r:)t.I.p )3 	:1. 	111  

:ti•i::i.J. 	 -tfn 	4Jh:Lc:h 	 rrI:•?cl 

I hr 	((fl.! I 	( Iof ( (i(flI  I 	I 	I 	1,I.'$) 	I t (I( fl t 	I Il 	F 	II 	t 

.:1c 	not 	f.I. 1. itI(:I:r 	LI 	 (::'•?(:I]ry nor tIrY:?:i. r 	rv:i, :€ 

cf k.€?c:In :1. 	:Li 	ii:.t.u'c•y 

i't;.'L 	:.Ii 	Ic:):I.y'1c) 	tt'c.? 	¶ 	'Lt 	rt€irL 	:In 	;:).cIat:)Il 

5.6 	J. t 	J. i' 	I tc I'.I. Le?cI 	1:. h. 1:. 	'I:.Ii: 	j:c s t 	crf 	:1. s t.:uit. 	(fI1fIY I::t.( 	:t. 

Manacie r 	:!.IoI'1"techn:i.c:;d. I'v:i.c:c:' 	end 	th"y 	I:e1'foriIl 	j c) bm 	of' 

seci en ta ry Il ; LU re 	an ci 	th:? :1 r 	e rv :i. (::e.ar e 	no 1:. 	con Ii ec: ted 	wi t h 

rai n 	runn in ci0 	The 	app]. :i. can t 	ci en :i. e 	the 	correc LI1e,S 	cf 	t h e 

'La temen t that 	the 	can ci :i.cie. te 	hou I. d 	be 	free 	from 	co :Lour 

b:L:i.ncines and 	the 	c'::mmercia:i. 	off:i.cer 	:i. 	rec1u:i.reci 	to 	ço 	on 

fc:XD 'I' 	: :i. ate of 	en cj :lnei .....id 	:1. n 	tro 3. 1 eys and 	con ci u c: t 	suc: h other 

S:fe ty 	ci u :i. 	i n 	t h :i. s 	con te x t 	the 	a p p1 :1. can t 	i::eçi S 	to 	•l a te 

that 	the operat:inq 	and 	1: - 	taff 	ui"içir' 	fl•••<•......i c 

De par tmen t are 	a :1. toq eL her ci :1 'ff 	ren t 	f ram 	the 	commer Ci t I. 

staff 	uncle ........e 	same 	ci epar tmen t 	'1' 1 - 1 	goa 1 s 	fun c: t :i.on s 

:1 n :111 c s and 	stand a rd 	c....med J. c:a 1. 	e x arn:i. nat i on s 	of 	the 

o I:era t :1. Il q an ci 	fe t 	 .f:f 	ren 1: 	•f ram 	the 

c:c:'mme F.  cA. 	A. s 'L"ff' 	•T• he 	c::omme r c: la A. 	s 'f•f 	have 	11 a 	ci u t>' 	wi t h 

the 	run n :i. n cj o........al n 	a rtr a1. 3. ey 	an ci 	hen ce 	stan ci s 	a...  

on 	t he ci round 	of safety . i is not 	ten ab i.e 	'I' he app! :i. can 'I' 	hecjs 

to 	c: J. 'l:.* 	e,[ 	•X 	 to 	¶I.t:)pc:)r t 	the 	:ic:)k/e 	s t.. 	Lc?I:i'1 t .. 

J. I'ltiJl ce 1:. he 	Ra :1:1. 	y 	WaqcDns 	are 	ape r'a ted 	by 	the 	oi:)c•:ra 'I' :i.nq 

ci e 	r t(flen 1 iDu 1:. 	:1 '1 	:1 s 	i:.he 	ci u ty 	of 	• i 	c::c:)mm 	'c: I a 1 	s taft 	to 



:i, :: i. after whether the wagons are :i :cIc•i .n d sealed p r:1:x i' 1).' 

and 	c•./c?n].>' 	 I:i..)(cL 	c.::'n].y 	is 	an 	the 

commercial d e p. r I:. nc•n t. 	IL is f'..ir 1.  hc• i' ci en :i. ed the 	::' r re c: tn es 

cf1 the L that commercial cif:i. c:€ rs are required to q 

an foot plate of engines and in trolleys. In actual Fr.::t:i..:: 

also :i. 1 J'/1. dci no L follow this. I t :1.s st ted that  

Rules fc,(DL i:dt? inspection c::ff:i.c:i.:i. are 	dic?f:i.ncdi 
- 	 — 	

-Th- 

ici 	Liic 	(:M. 	are nc)l:. :i.t::1.u.dci :.hcnin 	The 	t.ri:in :inq 	of 
— - 	 - 

:.t1:i.nci are c:'ni.y :j:i.''c.n to the :pc•n' Uici staffs and not 	to 

1:. hcy ccrnc r C: 1• . :i. staffs.  

T he applicant denies 1 he submission ou 

respondents Lh.: 	1:. 	J:l'(.:)f.:) t'ifl.. i'c 	iD.:iIdicn t. 	i'1c 	' and 	8 	were 

:ic:li'c?d 	fit by the IflE?di 	I.CJ. M.lthd)I'itY 	after aCu:i.ty/c:c):Lour 

perception te t 	T he applicant tn.un ID 1>' 	prays 	t h.'. 1:. 	t he 	Hon 	ID 1 

1ri. bL,.n 	. :i. 	be pleased to 	:: 	1 1. for 	1:. Iic 	ncr:I :1. c:'.]. r?c:dri 	ih:i, c:h 

&..':i. 11 speak the truth.  

6. 	 That in rep:I.yto the statements in para 5.8 

:. t 	is stated I:. i. 1:. the respondents c: L€•?dI with a 	C: 1. .? 

f:i.ridi 	against the applicant. It 	I'e:i.tc•?I'te'i that the 

1c?i:i :1. c:' 1 t.c? t. 	t h t'c.0 i, Ishara and EGL. 	is 	D t 	rc•qt. :1. rC•?dl . 	and t Iic 

1. our per c:e p t :i. on te. t 	has 	been 	d :1. 	pn sci 	with by t lw? 

res lDOfl den ts :1. n 	a 1]. o c: c:as :1. on s 	:1. n the ma te r of prcimot ion to 

o rou I:: -  B posts of ACM even 	a....Lc• i' pub 1 :i. c:a t I on 	of 	IRMM in 2000 

an ci cif......1 (::c?s wE? 	,/are ci ec: :i. a red fit. in c: 1 ass C/ :1. 

The applicant denies t h€ correctness of the 

EE k... temcri •I that an ACM may 
	t'c:Itt I c•ci to perform the 	di....I:.:j. " 

of 	an 	AiM 	The i::j  .1' ays D:I..c) di(3 nc:l.. 	:Iopt 	such 	prac:t:i.c:e 

since such a oractice sha :i. endanger the safety of Ra:i. :i. 

:i: t 	is stated 1.:. ll\ t it.l1. <: i'T:? Il d) +. 1 l'':\ 1. Il e:?di like ATMs 	and 	(• hc' 



.:I.\)( 	no academic 	k.Ict't((:l(e r,cn' they 	have any 	practical  

ti'a:i.n :Lnq 	rCjrd:Lnq works with the runn :Lnci a ftr :i.ts 

¶.tc:h provisions of prc:v:i.cI:Lncj 	Lr'•:in:i.nci 	to 	the 

::If.: 	:c ' .: i,'.: further stated 	t h.:t '1 the 	.€ :i. € c: t :1 :i S .f : (:: .. ACMs 	i•tt• ci 

s are held separatelyand I:n .::€ there is no nexus of 

(I .I. tj. El •1: :1. nlr rj 	c:r)rnJ:) :1. nccI 	seniority 	of 	Transportation 	and 

Commercial o 	pB officers w :i. t htho selection of ACi1,, 

7. 	 That in ro1y to the statemen t:lr? para 5.9 

it :i . stated that the respondents have admitted :1. n the ¶a :i ci 

I::'La i..hat they h.t/€-? allowed other candidates in the viw 

voc:e te t with me:I :1. cal fitness c:or U. f:l c:a te :i. n c:]. C/i 

( wi :1 c: h do not req u :1 re c:o lou r percept :1. on ti tJ ox cop t the 

appl:lcant.iiri one Sr:i. B.C. Brahma. The other c:and:ldates were 

med:i. ca3. 1).' reexam:i.ned after ho:i,d:i.nq the v:i.va voco Let 

That :1. n re p : i. y to the statements :1. n l:a ra 5.10 

:1 t is den :i.ecl that tc.pp]. :i. cant fa:i,. led in the mod :1. cal 	tet0 

I t 	is 	i'e:l t r t:t that the Medical Au t lic:i r :1 ty ci o :..l. a red 	the 

a p p1 :1 c:an t un fl t fo r promo t :1. on to C iou p"B %ervi. ce :1. n 

rEClIN :i: CAl... rrECc:)R :i: ES ONLY :i: t is submitted that the ae rv :1. ces 

of ACM :1.s a non....to chn :1 Ca 1. Cl aI I services wh;l c:h are not 

con ii ec: ted w :1. h the t ra :1. n wo r k:i. ci or ue of ir o1. :i. 

9. 	 That in ro1::lyto the statements In para 5.11 

:1 • is stated that .j. (p respondents have ml ¶c:on co:i. veci the 

provisions 	of 	:l:Fiil1 	I i: is rJ:ii :i.e?r:J 	that 	C::c.l.c).t" 	l:i:Ic::e:l:i:. :lcti 

lic::'it 1 ':1 be " Both :til.l:r.l.11:A and ICI... should be IciiI] 	Iii 	fact 

1: hco i. our perception test is Ii o t roc: U :1 red :i. ii c: 1. as 	B/2, C' 1 

an ci C/2 	:t: t is a lo i ta .I.ffl I hat the work of ACMs do not 



çff 

ccIu:i. rc? to read signals nor they are give any ...... 11 :i.nci 	for  

_ic• 

7.. 	 •1 i: t :. i ,i re? p . > ° Lc:' t h:•? statements :1 ii para 	% 14 

.l ic? a pplicant ci c?11 :1. '-:•:1! t le correctness of •I:. ic statements ni.:! 

:1 n the said para. The applicant i:c.s to i t: i:.c 1.-. I'c.... • ':: :i. :i c:w :1 nct 

for appraisal of ii:ii I::':I.c Tribunal which shall make :1. 

:1 ea. r. that the POst ,of ACMs :1.s an o .........c: hn :1. ca 1. ae rv :1. ce:: 

l Department is responsible for  

sale of transportation j:'':Ici by Railwaysp fi.::r c::I?. t:i.ic 

developing transportation, securing and maintaining friendly  

relation with traveling and n 	 ,for efficient  

working of.I... cateringy for aett.leinen 1 and 	I::'reven t. :1 on of 

claimsy fr. .........x....... 	 c: , and f(::,I...  ma In la in :1. nq and 

smooth fun c: t :i. on :1 n q of computer rose vat :1, on s'vs tern 	The 

p r:i. n c: :1 i::. 1. 	head 	of ......" ci e pai•.... mcn '1 ,  Is the 	Oh :1. of 	Commercial 

I1.fl dJ er 	w IlO 	isa cc:.... 0 rd :1. nat :1. n cj ciffi. ce r:i.n 	a :i. :1. 	comme r c: :1. a :i. 

matter and, is res 1::on si b i e to the ceIi r. i 	Manager .... or. 

commercial 	pci 1. :i. c:y 	ici r 	of......c :1. en t 	working 	of 	comme rc i al 

ci spar 1mn • of the h:a i :1. iays . He :1.s assis ted by the 	fo 1. 1. o :1. nc 

I. CCM/General & Passenger Service 	He is resi:)ons:i.b:l.o for 

1. o of .....an s I:'o rt an ci proper a c:c:oun ta 1 an ci. rem :1 t tan ce of 

earn:Lnqs and dea:L :i.ncj with rfeneral matter such as I::'ssencjer 

ti. c: .ç:, .j 
t :1. c: ke t l.os t.a'ic.:t:i.ii ci on q u i ry of....I (::PI. reservation,  

booking of :h.t. ci aJe & i:arc:e:I. ., co ntr ac: t etc:. 

2.. Cc1i/Freiqht and Marketing 	H:i.ifw c:t:i.c:n..r'e to have 

close 	1 :1. :1 on with inakt :1. nci 	ree:rc:h .. c::ompe ti. t ion by 	the 

rc:'d tr.n po r t. t I on 	c: re. tin q and ci eve 10 p : 1.11 ci 	t rn po tt t :1. on 

-Q 

4 

--It-- 



0 

'::'.inq 	.nci rna:i.n t.t:Lr 	f :i.crici 1 >' 	 Lb 	Lravel :i.nq 

30 CCM/RctCS & Planing 	H1 main fun c:t:i.on :i.15 f:L x :i.nct rLeS 

fa re q  refun d 1n, and ol:.  her c: ha rcj e 

I 	CCM/Cat.erinq 	ii: is 	ii :1.1:>]. 	f': r 	:i. c::i. :?n t a&tc.: k.i.ncj of 

	

tc?r:t.IcJ 	 i:>' 	c:c:i L ra:t 

Lat:.cn v,ici:iriq c•?tc: 

3 	Chief Claims Officer 	He iii., 	 for 	L].ecri t  

of  

6.. CCM/ Computer Reservation 	He J. srepon.:i. ble for 

aq :i.n q *. he affa :1. r of .....te computer ree rva t :1 on ys tem 	in 

the Pi :LW.>9. 

A Da r • 	from L he a hove,, Off :1 c:er J. n 	J u n :i. or 

Adm:i.n :ls tra t lye Grade 	Sen br cal e and :i. 	tan 	• 
, 

Man ac 	r tot he 	comme r c: :1. aL 	ci e par tmen t 	to 

car r:y  out :1. f•• 	.f:iI.i c: t :i,on i. 	1 he ...ol 1 o 	:1. nci • re 	•i h 	Ac::M 'ho 	are 

at La c: hed to 	L he 	c:omme r c.i.a 1 ci e par In t to 	:1 i t the 	above 

a:i.d 	tot::'  off :1 c:er 

1 ) e 	r' 	 ii( 	:j 	 ( ii: 	f&..n c: j  :1. cwi 

; ) 	 i 	(:if:. c:r 
	

in 	 r: .L:j(... of 

& iiarV:L :i.nci 

3) A(:li/(:::aLer:Lnç 

c(:i?i/c ter:i rj 



L110  
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4 ) 	1. :i flis 	 1ic• As :1 i:.4 :i. n 	f.tn .:: t. :i cn s of 

Ch:i.c•if C."lamns Cf:i.c::er - .. 

S ) A:1/F'I3( i::<::c:Jr. 

t I cn 	 ) 	
Jç :, 	 :jl..t the functions of 

cCIvI/r..ofnpt.L (r  

1 hat In 	rep 1 >' 	to 	the 	ta tetnen ts :Ln iDara 	5 15 

to 	S 	:1.7 	1 t 	Is s ta *.€.?cI t h; F 	the 	eon ci en t  ,. 

have 	actet:i acia:Lnsl:. appl:i.cant with a 	:ose mind 	and 

d:lsc:rim:lnateci the appl:i.cant 	w:i.th 	others,. 	The Ra:llway 

I 

AL'. thor :1 t :i. es have a 1 sc::l 	vie 1. a ted 	i:.he 	Ru. 1 e 	CDf 	IRliI1 an ci 	:1: REII 

and 	.he 	spec::i:fic: ptovis:lon 	of 	•Li 	Act. 	of 	:1.995. They 	have_fl 

ci :i.sposedl 	of the alDpea:l. 	c:ff 	the appi I can t 	:i. thout c::ons:idr :i.nq M 
the 	a c:tI..kal t:oi n ts ra i•x:I 	thereon 

non....s 1:)a k:i. ri q order cia ted 	:L 4 .. 8 	2003 	:1. n 	:i. o t h 	shod manner 

and 	',j:i.thout app:i.lcation 	of,  mind.. 

Vr:i.f:i.c:dion .......... 0 



	

ç:ifikflCh\ Srkar, ion of Sv:L 	Y3hl:flfld\ 

act cI a bou k. 47 yea r., re :i. d en t of :i. PUd ua r Jun c: t :1. on 

the ab 

	

dc: hereby ver:i:fy that the ta temen t made in 
	 c)Ve 

:1. n d: r are t rue to my know 1 ed q e an ci be 1.ef 

	

Arid 	I 	¶::ictn th:Li 	ver:i.f:i.Cttt 	on 	i:.h:i. 	:1.0th 

.. 	(.. t., 	f 	T i•''i'>' 2004 
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